
P.A.C. No. 178 

PUBLIC ACCOUN'rS CO.M*VITTEE 
(1967-68) 

[Appropriation Accounts (Civil) 196 5-66 and Audit 
Report (Civil) 1967 relating to the Alinistries of 

Home Affairs, Labour, Employment and 
Rehabilitation (Department of Rehabli- 

tation 1 and Touri$m and Civil 
Aviation] 

! , O K  S A B t l A  S E C R E T A R I A T  
N E W  D E L k i I  



IJST OF AUTHORISED AGENTS FOR TRlC SALE OF I&K M B A  
SECRETARIAT PUBLICATIONS 

&I. Namc of Agent WnCr Nune of Agent Ao=Y 
No. No. No. 

2. t,. K. Imkshrnrpathb Chetfy 
and Sons. C3cneral Me1 
cbants and News Agents 
Nzwpe:, Chsndruptri 
Cl~ine,r Dirtran. . 

4. Asar Klrat. Ghr, f'm~ 
3ox 78, D ~ q o n n l  R w .  
lumhcdpur. 

MADHYA PRADBSH 
7. M&ru Book Houw, Shiv 

Vilrs Fake, I&X City. 

MAHARASHTRA 

I : .  h m k n  & C h -  
pnb.  101. Mahama 
Gandh~ K d .  Oppmrr 
C!nc) T m c r  1.m 
Burnt=? 

KAJ ASTHAN 

4 . ~itorrnpf~on Ccnuc 
(iovcrnmcnl of Krioathm 
Tnpolia, Jalpur Citv 

WEST U i N L A I  

I* W. Ncwrnu~ LY. (~1rn1wi*, 
Lrd., 3. OW Court Houw 
S a m ,  Okultr. 



CORRIGENDA TO T'IJEHTY-F IFTI; ZEPORT OF PAC (1967-68 I 
 PRESENTED TO L OK SkBHA 0It lle4,1968) 

Page Para i n  Rmid. 

8 1.32 2 March, 1955 G r c h ,  1966 

30 2.36 4 had consider- had nade consider-  
a b l e  ab l  e 

9 6 para 260 2.60 

5 C c l l . 2  1.45 1.46 
Item 2 

co1.4 6 e r v i c a a b l e  s e rv i ceab le  
from b o t t o ~  

57 Co1.4 4 3order mrder  % l i c e  - 
Pal i c y  

58 C n l . 3  Dep S .  n f  Deptt. nf 
I t e n  2 Rehab l i t a t i o c  R e h a b i l i t a t i m  



C O N T E N T S  

 CHAP^ I .  Ministry of Home Afiairc . . . . . 
S W ~ R  11. Ministry of Labour, Employment & Rehabilitation 

(Depar.ment of Rehabilitation) , . . : c 

,CHAPTER 111. Ministry of Tourism and Civil Aviation 41 

.sumrnuy of main Conclusions 1 recommendations 5 3 

M~nutes of the sitting hclJ on 25th October 1967 
Minutes of the sitting held on 26th October, 1967 
h(mutes o i  the ~ i t t ing  held on 27th October, 1947 
Minutes of the sirling held on 18th March. r3 /JQ 

*Not ptintd. One cyclmtyltrl mpv laid on the Tablc rnJ five copies p&ced in t h  
P ~ l i  .lgant Library. 



PUBLIC ACCOUNTS COMMI'ITEE 
( 1967-68 ) 
CHAIRMAN 

Shri M. R. Masani 
MEMBERS 

+2. Shri Syed Ahmed Aga 
3. Shri C. K. Bhattacharyya 
4. Sardar Buta Singh 
5. Shri Shivajirao S. Dcslunukh 
6. Shrj R. Muthu Gounder 
7. Shri D. K. Kunte 
8. Shri N. R. Laskar 
9. Shri V. Viswanatha Menon 

10. Shri K. K. Nayar 
11. Shri Nucndra Kumar Salve 
12. Shri Yogendra S h m  
13. Shri Sheo Narain 
14. Shrirnati Tarkeshwari Sinha 
15. Shn P. Viswambharan 
16. Shrimati Devaki Gopidas 
17. Shri P. K. Kumaran 
18. Shri Om Mehta 
19. Shri Gaure Murahari 
20. Shri M. C. Shah 
21. Dr. M. M. S. Siddhu 
22. Shri B.  K. P. Sinha 

S e c ~ e r m u r  
Shri N. N. Mnllya-Joint Secretmy 
Shri Avtar Singh Rikhy-Deputy Sccrcfmy 
Shri R. M .  Bhargavs-Under Secretmy 



INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as autborised by 
the Committee do present on their behalf this Twenty Fifth Report on 
the Appropriation Accounts (Civil), 1965-66, and Audit Report (Civil), 
1967 relating to the Ministries of Home Mairs, Labour, Emp-t 
and Rehabilitation (Department of Rehabilitation) and Tourism and Civd 
Aviation. 

2. The Appropriation Accounts (Civil), 1965-66 together with the 
Audit Report thereon were laid on the Table of the House on thc 7th 
April. 1967. 

3. The Committee examined these at their sittings held on 25th, 26th 
and 27th October, 1967. The Committee considered and finalised this 
Report at their sitting held on 18th March, 1968 Minutes of the sir- 
tings of the Committee form Part 11* of the Report. 

4. A statement showing the summary of the main conclusicms/rax,m- 
mmdations of the Committee is appended to the Report (Appendix). 
For facility of reference these have been printed in thick type m the body 
of the Report. 

5 .  The Committee place on record their appreciation of the assistance 
rcndercd to them in the examination of these Accounts by the Comptrdler 
and Auditor General of India. 

6. They would also like to express their thanks to the officets of the 
Ministries of Home Affairs, Labour, Employment and Rehabihtation 
(Department of Rehabilitation) and Tourism & Civil Aviation for the co- 
operation extended by them in giving information to the Committee. 

Ntw DELHI; M. R. M A W ,  
Murch, 20 1 Y b X .  

- - - * -- - - chairmcm, 
Phulglcncr. 30 1889 ( S ) .  . Public Accounts Contmitfec. 

--.- -- --- - " - -- ----- -- 
*Not print& ( o n ~  cyclostylcd copy laid oa the Table and five copies 

p k d  in Parlimeat Library). 
("1 



MLNISTRY OF HOME AFFAIRS 

.Non-utilisn~ion of marerial-Para 35, page 5 1  

Copper clad cables worth about Rs. 36.22 lakhs were imported by 8 
Department in April, 1964. These have, however, not been put to my 
use so far, as the scheme envisaging their utilisation in stated to be still 
under consideration of Govcrnment (December, 1966). 

1.2. In reply to a question, the witness stated that these cables were 
a gift from a foreign country. The Government only bore the cost of 
transportation. The offer was made in June, 1963. In reply to a ques- 
tion, the witncss stated that tllc Director General of Supplies and Dis- 
posa l s  received a message from India Supplv Mission and he consulted 
various Ministries. 

I . 3 .  The Ministry of Homc Affairs informed the Director General of 
Supplics and Disposals that thcy were interested in those particular cables. 
When asked wtiether the Ministry ascertained about the purpose to whlch 
they could usc it. the witness stated that on 18th June. 1063, they re- 
ceived a communication from the Discctor Gcneral cf Supplies 6; Dis- 
posals asking for: a rcply by Ih:: 2O& Junc. 1963. The rep!! ivas to go 
to the forcign country by 24th Junc, 1963. T'hcy got only 6 days to 
arrive ;it a conclusion, whethrr to accept or to reject the offer. I l lc  wst- 
ness further added: "We did not have time for 3 v c q  drhilcd er~wurl~na- 
tion but certainly before wc accepted the offer. we did apply our minds 
to i t  to the extent possible." Thc consignment was received in April, 
1964 in  Dclhi. after an interval of nine mcrnths aftcr the decision was 
indicated. The witness stated that a schenie for laying wires in certatn 
areas was worked out keeping in view the financial implications anci put 
up to the mini st^? of Home Affairs and eventusllv to the Jlinistn of 
Finance in early 1964. 

I .4 The Cornnuttee referred to a letter (copy endorsed to the Se- 
cretary, Min~stry of Home Affms) from the Deputy Chief Enhipeer, 
D .G 1' & T which int~r-ulia stated as "The present conchon of th~s 
copper weld wrrr is fairly gixd and usable, the w m  being of liphtcr gauy  
can be used for short distance circuits and tt  not be safe to use it 1% 
high altitude mountainous areas visited by snow-falls and requiring long 
spans." Thc H I ~ M S  rtatcd that the P .  & T .  Hoard was consulted for 
the first time In 1964. 

1.5. The Cmnmittce cnqlilrcd whether after receiving tho contrary 
opiniun that the cables could not be uscd in high altitude for long spans, 
&a Ministry asked tor tha opinion of their expert. Ihe witness stat& 



that the opinion of the expert in the Ministry of Home Affairs was thatr 
"We could avoid long spans and we would have the poles closer so that 
the stress might be reduced." The'witness stated that the financial impli- 
cations of this project were in fact discussed between the Department 
concerned in the Ministry of Home Affairs and the Ministry of Finance 
for about five times between 1964-1967. In reply to a question, the 
witness stated that the discussion on the financial implication had started 
before the cables were received. He added, "Even upto this day, pri- 
marily because of financial stringency, we have not bccn able to proceed 
with the scheme. Ministry of Finance have felt that even with the wires 
being free, the expenditure will be rather high. In this $rate of financial 
stringency, \be ought not therefore to proceed wilh this scheme. We have. 
to bow to thcir advice for the time being, hoping that whcn financial posi- 
tion impmvcs. we can resume our efforts to haye thc s chme  sanctioned." 
The witness st:lted that the proposal would be r&vcil at the appropriate 
time. 

1.6. The Committee enquired about the cost of thc schme for which 
the Ministn of Fin'mce have not _riven sanction. The witneqs stated that 
the scheme would involve an expenditure of Rs. S lnkhs and thereafter 
a recurring expenditure on it. Asked whether b!, saviny of Rs. 8 lakhs, 
the Government would not lose much more as the va!w of cables in- 
volved was about Rs. 36 lakhs, the witness statcd: "Wc have heen ad- 
vised that i t  has a life of between 20 and 25 years after i t  i s  laid." 

1.7. TIK Committee enqulred whether at prcsmt the Mlnlstry of 
Home Affair5 had no  immediate project for the utilisation of these cables 
and they were waiting for the AIinistry of Finance to sanction the requisite 
funds, the Sccrctary, Ministry of Home Afhirs stntcd. "Yes. That i s  the 
correct p i t i on . "  

1.8. In reply to Committee's written query. the Directorate General 
of Posts and Telegraphs had stared that the copper weld wire "can be 
utilised for erection of telephone trunk lines in the P k T Department 
right awa!." The Committee askcd the witness whether the matter re- 
garding puttin? the cables to immediate use would be placed before the 
Government, so  that decision might be taken about its U ~ C  by the Minis- 
try of Hnrne Affairs or  by the P & T. Board, the witncs5 stated: "We 
will have ro consider two things First, we will haw t . ~  conqider whether 
we can perwade the Ministry of Finance to  agree to thc u x  of the wires 
for the purpose for which they were intended. Thi5 is one. Secondly, 
if we cannot do that or it is 11)tely to be delayed, we will then ask the 
P. & T. Department whether they can p~t it to inmediate use. If we 
i r e  not likely to have the sanction and if they em put it to immediate- 
ore, then we will hand it over to thcrn." 



1.9. In reply to a ques:ion, the w i t w s  stated that periodical inspec- 
tiom of the cable< were made, there was no shorta4e and arrangements 
of watch and ward were satisfactmy. 

1 .lo. Thc Committee cnquircrl v11  #.)7:>r the civer had earmarked this 
f i l l  a particu'.,r us- or i t  cn-1 i y -  c!:'i%ed to so-ne other me, the 
w;:qccs stated "I do not think i' 1-n\ been earmarked for any particular 
UZf' " 

1 . 1  I .  The ('trrrwittee note that copper clad cabl~s worth Rs. 36.22 lakhs 
rwcived as a gift imported in April, 1961, have nqt byen used so far in 
fhr Prnjcct initially evisapcd duc to re?orted financial stringency. The 
~ w ~ i t t e e  hope that the Ministry of F h n e  i f f a h ,  in consultation with the 
Mini5trp of Fimtncc, will be nbl? I o  uflliw, the\e c::biits forthwith. h 
cnsc it is not possible for the Ministn to utilise these crib!es, the Committee 
<;I;--: ,t that thc wme may be h m , W  over to the P:Ms & Telegraphs 
1) yrtmcnt aito have a ready 1142 .'or them. 

1 13. Thc kpnrtment stated in October, 1966 that it would not 
h:lvc heen \cry cctvmnical to transport thc w 7 a r  by dcpartnicnt.~! arrnnge- 
n12rrt frl>n, I ~ I C  f ~ ~ - t , y  dtte to cert:lln ;\I jctvxl difliclllfv\ but it i. not 
c l ~ c l r  jk]l\ tht* \,ivlin~?tlatii>n c(x11 i no! klaw T ~ w f r : ~ ~ ?  :,:~:i,i:,: to 

p: iv,tt~r n , t t  t! :~\.niJ unnecessnry n:n -in to an intcmndiary. 



the Director of Supply and Transport in NEFA. This was the depot from 
where the supplies were made to the various districts in the interior. 

1.15. In response to  a query, it was stated that  distance from the 
mill and Rowriah was 29 k.ms. Thc Committee cnquircd when the 
order of allotment of quota of suyar was received. l l l c  witness stated 
that the entr:e quantity has no[ in one aliounent. The dates of the 
various crdcrs rtceived were 13.3.lY63, l8.4.lS)G4, 16.5.1964 and 
17.3 1966. I t  was 3 rnonthwix allotmcn?. 

1.16. The contract was placed with the wholesale merchant on 30th 
December, 1963 for thc period from Is: Dwcmber, 1963 to 30th Novcm- 
ber. 1964. Thc next contract w;ls for the period from 1st Janu:uy, 1906 
to 31st December, 1966 and it was csecutcd on 31st Dcccmbcr, 1965. 
The Comniittce pointed out that the contract was givcn in Ihcemhcr, 1963 
in respscr of thc cnnsignincnts. of which no intirn;itinn was rcccivcd. 'I'he 
wiincss stated that "tlic allorrneil!~ for sugar wcri: being reccived in the 
earlier years also. The system of issuiny tcndt.r.\ a~mi c:illin_r for quota- 
tions for transpifation anc! supply of sugar fionl t !x  mill to ttlc depot 
had been in vogut.." The witne.;< ridded: " l ie  had a systcnl whercbg the 
contracts a-cre finaliscd to:~nr.is the end e x h  y a r ,  btc:\use the allot- 
ment of sugar was recrivcd from nlonlh to nlim:l: acd so wc hiid to have 
some kind of a running s>-stcm wh.:reby u l x n  thc ;~ilotnw-tt of suynr is 
received we a l rca ly  have a sys:em for the rcccipt n r d  desptch of t J~z  
sugar from the mill to the &pot rath~>r thm that wc gct the ;~llotrncnt and 
then go in for tenders which would involvc delay. Illis was a ycarly 
feature.'" 

1.1 7. Giving r: comparative picturc of two systcms of sugar, the wit- 
ness stated: "The sugar is now lifted from thc mill by h a v i n ~  a carriage 
contrscior only, the sugar is moved from thc mill to the Dircctor of Supply 
and Transport depot. In t!lc earlicr years. in the depot, there was not 
enough ggtxfown space for s!ocking sugar. In fact, there is loss in transit 
and also storage Ims. T h c  payrncnt we would make fur transpxtation 
of sugar uould bc on an average: about Ks. 1 00 per quintal, h c c n u . ~  the 
rates varied from 97 paiw t c ~  Rs. 1.20. Thcn we llavc to pay 50 paise 
as handling chargcs at the two ends. Then we have to add thc cost of 
carriage of sugar from Jorhai to Rowriah where the depot is. That 
would be about 45 paise. Tramit and godown stocking losses would be 
in the region of 0.5 per ccnt. That would make a total of 1 per ccnt. 
On the: other hand, in the other sysbrn, the wf~olcsale merchant would 
himself draw,the sugar from the mills, stock jt himself and give it to the 
JXmuor of Supply and 'I'ranspon at call according to latter's q u i r e -  
mmfa from time to time. So, the cx@ture would be about tbc sama." 



1.18. When asked why the system w a s  changed, the witness stated 
that now they had better storing facilities. New depot had also been set 
u p  at North Lakhimpur across the f3rahmaputra. The witness added 
that with the construction of roads and district headquarters, which lie to 
the north of river Brahmaputra, were able to get supplies direct from 
North 1,al;himpur- 

1.19. The witncjs stated in response to a question that every year 
tenders were issued by the Director of Supply and 'Transport who was 
at Rowriah. On receipt of tenders, the meeting of the Supply Advisay 
Board w a s  fixed. The Board examined every tcndcr receivsd for any 
particular trans;~ction. The Supply Advisory Board considered the 
various tenders in accordance with the accepted principles and intimated 
decisions to the Director of Supply and Transport. Cases of substantial 
nature were put up by the Board to the Secretary, Supply and Transport 
or higher up to thc Adviser and if there was a v q  importan: cas:, it was 
sent to the Ministry. 

1 .?O. Thc Sccretrtry, M i n i m y  of Ilonlc Aflairs statcd thlit the whole 
sysicm would bc rcvicwed in ordcr to find out i f  soni: chang!: i2 that 
skstcm u;i$ nt'ccssay. 

1.21. At the inctance of the Conimittee. the hlinistr); of klume XKurs 
I I ~ \ c  fimishcd a nrltc on the review of slstem of issuink; a tender by 
NEF.4 Administration for prtxuremcni of supplits. tramport of pocds 
etc. This norc inter-cdia states: 

"A revrew of thc esistlng system hlts recently k e n  conducted by 
thir, Ministry. I t  WAS nohcad that although the func t ias  d 
the Supply Advisory Board were only 'advisory' m character, 
in actual praclicc. thc n.cornrilend,it~ans uf the Board have 
bcen trcntcd as 'dccislon3' and fhe I l~rec~or  of Suppl) and 
Transport has bcen acting according to the Board's recorn- 
menddions. Ln some caws, the prcxwdmgs of the Board 
were not being recorded in detail for future reference" 

''It has been decided that the 'Supply \d\.iwry Board should be 
reconstituted as follows.-- 
( 1  ) Adviser to the Governor of Assanl-Chairman 
(2) Financial Adviser, NEFA-Member 
(3) Judicial Officer, NEFA/l.cgnl Advicer. NEFA Adminis- 

tmtion-Mcmber 
( 4 ' )  Sccrctary, Supply & Transport, NEF.4 Administratian- 

Mernbcr 
( 5 1 Head of the conccrncd deportment (e.g., 1.G.A.R.)- 

Member 
(6) Deputy Secretary, Supply and Tranznort-. 



"The functions of the reconstituted Supply Advisory ?hrd \\.:I1 :I(: 

as indicated below : - 
( i )  The Supply Advisory Board should be a purely advisory 

M y  to assist the Adviser and the Adrnini\trator of NEFA. 
(ii) The proc~c'di:ip of the Board should bc ror~naliy recorded 

in detail foi futurc reference and put up along with the re- 
levant css:.. to the appropriate s,~nctiuuu,g authority. 

(ii i)  All cnscs In which it is proposed t o  ;i~:c.pt tcndcrs other 
than the irwwt should be referred t t j  t1:c Supply Adv~sory 
Board." 

"The powers of snnction will be exercised !I:; ; ! i t .  .Adviser and the 
Administr:itor on the recorn~ncndationi of [ I I C  Supply Ad- 
visory Board. hlonetary limits accordin? t i ,  which orders ot 
the Adminisir;~tor~Adviser of NEFA qhould bc taken bcfore 
sanctions are ksucd are also being fiucd. :\I1 cases whcw it 
is not prvposed to accept the lowcst tcndc~. will be put I!;> t9 
the next h ~ g h e r  authority for sanction (';~si-s bcyn.! :he 
financial pwcr s  of the NEFA Adminkt,:itic.!i noultl  h,, rc- 
ferred to the Government of India jvirii. f t r l l  dctails and the 
Supply .4dvisnry Board's recommend:~t iori~." 

1.22. The Cornmitttc Jciircd to know whcthcr- ; in  critical review of 
the procedure for procuwmerit of supply in NFT'.?r. Atiluinistration had 
been made to ensure maximum economy consistent with efficiency. The 
hlinistry of Home .4ffnirs li;ive statcd in reply "St) w c h  c:-itical rcview has 
been conducted so far. Hnwcvcr, such review i s  p r o p o d  to be conduct- 
ed in the course of nest !\vc.) months." 

1.23. Tbe Committee nwM like Covernraenl to make a critical rcvicw 
of tbe prombe for procvaned of sepplks for the S E W  Adminiem- 
tion witbat failk d d q  so as to achieve nraximum economy and cffrr'cncg. 

1.24. The Committee hope that the rr-coastitvted Supply Board with 
its revisal f u a d m s  win play a more & d v e  role and tbc Fystcm ol pro- 
caremmi of arpplies for tbe NEFA AdarhrisErntioa will be placed oa a 
#me& fooihg. 

I .Z. ( h )  Sin~ilarlj. during the period December, 1963 to November, 
1965 the Dlrwtor 01 Supply and Transport purchased 9,031 quintals of 
vegetab!~ ghce at a c0.r ( ~ i  RI.  31.34 lakhs from the same firm at retail price 
(Rs. 299 to R., d34  per  quintal) as against a sum of Rs. 30.03 lakh. pay- 
able for purchases dircct from the manufacturm at their scheduled price 
(Rs. 285 to Rs. 419 per quintal). The manufacturers' price was inclusive 
of freight upto the purchaser's godown. This has resulted in an avoidable 
expaditun: od Rs. 1.31 l a b .  



1.26. The Deartment stated in October, 1966 that the purchase was 
made after floating tenders and manufacturers had not shown any response 
,%o the tcndcr aaqujr. R was, however, noticed that despite the heavy 
requirements no action was initiated to obtain the supplies at manufactuttn' 
price either by direct negotiation with manufacturers or through the intenen- 
tion of the Ministry of F d  and Agriculture. 

1.27. The Committee enquired whether in the case of vegetable ghee, tbe 
contractor was the same who supplied sugar and whether his was the only 
tender or there were other tenders also. The witness stated that there were 
more than one tender, but this contractor's tender was the lowest. 

1.28. The Committee asked about the result of the request made to 
the Department of Food for the supply of vegetable ghee at the manufac- 
turers' price. The witness stated that the Department of Food sent one 
of their Directors who informed the NEFA Administration that the manu- 
facturers would be able to issue vegetable ghee to the co-operative societies 
because this was the general pattern followed by them in the rest of the 
country. The witness added that the representative of the Department 
of Food was informed that there was an Apex Co-operative Society in 
NEFA which could rtceive the ghee from the manufacturers and thcn 
issue the same to the Director of Supply and Transport. "In 
other words," the witness stated, "the IU'EFA Apex Cooperative Society 
would act as a wholesale merchant". The witness added that Department 
of Food had agreed to supply ghce at the manufacturers' price a thc co- 
operative Society and the matter was being finai~sed. 

1.29. The Committee consider it mforhmate t b t  despite the k q  
rsqohP@ of wgehbIe g k ,  the NEFA A d d 6 1 1  did not initiate 
any d m  till January, 1%7, to obtah suppk  at the maaufptmers' price 
either by dfrect nqotkions with the manufactamrs or though the inter- 
vention of the Mod* of Food and Agricuhure. This lack of taithtit*! 
on the part of the Adahidration resulted in an avoidable extra expens 
ture of RF. 1.31 hkhs. 

1 .N. The Committee bopc tba: suitabie arrangements will be m& akb 
aut futbn &lay to procure in future wgetaMe ghee for tbe XEFA 
Ad- n? the m~~)ulsctutffs' price and thus dcct  a sr-. 

1.31. In rqwnsc to a tcndcr notice issued by the W t o r  of Supply 
end Transport, N.E.F.A., in June, 1964. for supply of parachutes and corn- 
pwents durine 1964-65, t 5 tenders were received. The Supply Advisgrly 
Board rwon~n~cndrd on 23rd July, 1964. the placernerd of contracts at the 
mtc at Rs. 80.50 per parachute on five Arms, whlch were registerad with 



tbe Director General, Supplies and Disposals. It was noticed that one of 
these finus had offered to supply the parachutes at the rate of Rs. 88 each 
if orders were placed for 15,000 or more parachutes. The manufacturing 
capacity of this firm was questioned by the Director in September, 1964, after 
about 3 months of receipt of offer, and a clearance was obtained from the 
Chief Inspector of Textiles and Clothing, which was received in the same 
month. In the meantime, between 8th Aubwst, 1964 and 25th Aupst, 
1964, orders for the supply of 41,894 parachutes were issued on four other 
firms at Rs. 89.50 each, leaving a balance quantity of 9,939 parachutes, 
which was covered on this lowest tenderer at the same rittc on 8th Septem- 
ber, 1964. I 

1.32. Supply of parachutes commenced in October, 1964 and the entire 
supply of 51,833 parachutes was received by March, 1955. Of these, 
supply of at least 20,000 parachutes (according to the manufacturing capa- 
city) could have been obtained from the lowest tenderer at his quoted rate 
of Rs. 88 each, had the c o m ~ t i v e  offcrs been proceswd expeditiously, 
thereby savmg upto Rs. 30,000. No attempts were also made to negotiate 
with the other firms to supply at the lowest rate of Rs. 88. 

1.33. The Committee were informed during evidence that the tender 
notice issued in June. 1964, was for 50,000 parachutes. I S  tenders were 
brought up before the Supply Advisory Board and the Board felt that only 
five firms had gone through the usual registration and other formalities. The 
k d  instructed the Director Of Supply and Transport to negotiate with the 
five firmc for the supply of parachutes at the rate of Rs. 89.50 each. Four, 
out of these five firms could produce satisfactory records regarding their 
registration and capacity to produce the parachutes, but the fifth firm failed 
to, produce the requisite records during that period. Later on, a letter 
regardqg this brms's registration and capacity was reccived from the 
Chief InyKctor of Textiles and Clothing, Kanpur. Askcd if the request 
cd this firm that they could supply parachutes at Rs. 88 each, if ordcrs for 
supply of 15,000 or more parachutes were placod on it, was considered 
before placing orders an other firms, the witness, stated "Yes, the Supply 
Advxsory Board did not say that this particular dfcr should be acccptcd." 

1.34. In reply to a question w h d k ,  befaa placing the adas, any 
proof of the capacity of the 5 firms was obtained, the witness stated that 
these items regarding registration and capacity of the 0rms were included m 
tbe tender notice huad on 3rd Jm, 1964. When the Committee pointed 
aut that the teader form rquircd that the capacity should be indicated and 
not that pod of capacity should be poduced with thc t e a k ,  the witness 
nplied: "Yes." 



@ires. These rates ranged from Rs. 89.50 to Rs. 96.50 upto 10,000 
parachutes. Rs. 89.50 was the lowest rate in the range upto 10,000. In 
reply to a query, the witness stated that one of the firms quoted Rs. 88 per 
parachute if the order placed was for above 15,000 parachutes. On bemy 
asked why an order for 15,000 parachutes was not placed on the lowest 
tenderer and the rest on other firms, the Additional Secretary, Ministry of 
Home Affairs stated: "I would straight away admit that we cannot satis- 
factorily explain as to why the Supply Advisory Board did not consider this 
offer of Rs. 88 for an order of 15,000 or more parachutes from this firm 
if they wanted to give contract to 3 or 4 firms." He added: "I would as- 
sure you that we would look into system of tendering and bring about neces- 
sary improvement." 

1.36. Asked whether the Supply Advisory Board contacted the fims 
and heard them befarc deciding on the rate of Rs. 89.50, the witness replied: 
'No'. Asked further how orders could be placed at the rate of Rs. 89.50 on 
all the firms, the witrrrss stated: "The rate of Rs. 89.50 was the lowest in 
the range upto 10,000. Thcy wanted that the orders should be placed with 
more than one firm because the experience in the previaus years war that it 
was better to have more than one source because we could not risk any 
shortage of these parachutrs " 

1.37. In reply to a question. the witness stated that it was necessary to 
d n  the capacity of the fifth £irm (thc lowest tenderer) because on 
30th October, 1963, only 3 months before. the tenders k question were 
called a contract was placed on this firm for the supply of 1500 parachutes 
More 3 1.3.1964. 'Ihc firm was unable to supply these 1,500 parachutes 
over a period of 4 or 5 months. 

1.38. In a note furnished at the instance of the Committee the Ministry 
of Home Affairs have stated:- 

"It has not k n  possible to ascertain the precise reasons why the 
offer of Rs. 88 per parachute for 15,000 parachutis given by 
M/s.  . . . . . . . . . (the firm) was not acccpted by the Supply 
Advisory Board. This rate of Rs. 88 per parachute has not 
even been mentioned in the proceedings of the Board. The 
Supply Advisory Board considered the rate of Rs. 89.50 
which was the lowest rate quoted for 10.000 parachutes, 
perhaps on account of the following facton:- 

( 1 ) In all about 50,000 parachutes were to  be procured, which. 
when distributed equitably among five firms in quesZioa 
would come to 10.000 parachutes for each firm. ' h i s  RII~ 

consistent with the policy of not creating a mcaopoly for - 
tbc supply of panchutes. 



(2)  The tender notice itself had called for quotations upto 10,000 
parachutes only. 

(3) There were some doubts about the capacity of the tenderem 
who quoted the rate of Rs. 88 per parachute for 15,000 
parachutes". 

"There is really no good reason why the Supply Advisory Board 
should not havc accepted the lowest rate of Rs. 88 per para- 
chute for 15,000 parachutes. It seems that the desirabnity 
of procuring 15,000 parachutes from the lowest tenderer at 
Rs. 88 per parachute did not occur to the Board at all." 

The Ministry have also stated: 

"The question whether the Director of Supply and Transport, NEFA, 
had adopted uniform criteria for scrutiny of tenders and 
verification of capacity to supply parachutes for all the five 
&rms has been examined with reference to the relevant 
records of the Supply and Transport Directorate, 
NEFA.. . . . . . . It  will be seen that the procedure adopted 
for verification of the capacity of the firms was not uniform." 

1.39. The Committee agree with the Ministry of Ifome Affairs that 
LYbere C really no good mason why tbe Supply Advisory B d  should mt 
have accepted the lowest rate of Rs. 88 per parachute for 15,000 parschule. 
It setms tb.1 the deshPbility of proaviog 15,000 parachutes from the lowest 

- tendcffl. st Ra 88 per pmdmte did not occur to tbe Board mt alLn As 
pointed out by Audit, this lapse on the part of tbe Soaply Advieory Board 
hss resdted m an avoidable expeadire of Rs. 30,000. Tbe Committee 
bope tbat with the re-coastitution of the Board and the iuuc of de4sht 
mtmcthm to teem for processbtg tenden, such lapses w i n  not recur. ' f i e  
Committee caanot too strongly emphasiw hat whenwer it is proposed to 
pocepC tenders other than the low&, detailed teasomi .bu ld  be recorded 
and fhat aU such cases sbouid be put u/, to tbe next higher authority for 
scrutiny and !wmfh. 

1.40. The Committee desircd to know what happened to the parachutes 
after they were dropped. The witncss stared that these parachutes were 
used to drop supplies in many inricces~ihle parts of NEFA. These were re- 
trieved in various administmtive centres in thc interior. Instructions were 
given that ,instead of sending all thc paracllules back t o  the airlwc, Ihcw 
shouM bc locally inspected to fird out which were serviceable. The service- 
able onts could be reconditioned and again pressed into use. The un- 
serviceable parachutes were not loaded back from the interior because the 

*cost of back-loading was quite heavy. 



1.41. The Committee have also been furnished with a note on the 
retrievement of parachgtes used in airdropping operations by NEFA Admi- 
nistration. This note inter-aliu states: "Durii~;; the period 1962-63 to 1965 
66 the number of serviceable parachutes retrieved was 1,48,192 as against 
1,56.426 parachutes purchased dming the same period." 

1.42. The note further states: "A considerable quantity of Supply Drop 
pinp Equipment (SDE) includin~ parachutes have accumulated at the oat- 
lyinn ports in the various Districts not connnected by land route. . . . . . . . . . 
Thc number of narachutes lvine at such places is 31.361. The total value 
of these parachutes and other Supply Drqping  Fquipment is Rs. 28 lakhs. 
The question of arranginc backloadine of tliccc S.D.E. is under myidera-  
tim " 

"The retrieved pnrach.~t~q which can he utilised in further airdmppin: 
: I ~ L -  rrrvired hut other? are condemned " 

"A  ~ r o p o ~ a l  for thr condemnqtio~ of 79.368 parachutes and other S.D.R. 
\ . , ~ l ~ : c d  n t  Rs 51.10 Isth-hs has heen received from NEFA Administratimi 
:wd i z  11rldcr considerntion " 

1 4 3  It hnc alw been zr lted in the Minictrv's note that accordinrr to the 
A i l  r w c c  18 feet prwhl! t r  i q  "out-modrd" The note states. "If 18 ft. 
pararhute< cnnno! ht. cuit~hlv 11tiliwd i.1 n i rdrnr r~ in~  operation in NEFA 
area5 i l  future i t  w i l l  not hc nrnper to incur an-.. e~pcnditure on retricvp- 
ment and rcnair; tn w c h  narnch~lteq as thesc retrieved parachute$ cannot he 
:1tili<rA for :mv other p u m s c  n s  nlrendv minted nut hv the Director General 
(if Ordnnncc Fnctoric.: even i f  thccc nrr tli~r\nw+ of in auction. it mil bring 
wnf littlr monev v h i r h  will .lot coniwncntc tf it cnsc of rctrievement." 

1 1 1 "The oriwtion whct+er, in t hc~c  circun~rt.tnct-s. ~t \ d l  ht: worth- 
while. t o  rc.tricvr the pnracht~tc. pod other S.D F from outlvinc difficult loca- 
tinn. in Tlclico~tcrlother 1irrr:ift i s  under ewmimtion " 

1.46. The Commlttcc wonM s l w  like Gnvcmmcnt to bke an e d y '  
drcivinn ahold the di~nn*nl nt 79.368 parnchrrtcs ond other Smdv h d *  

Eqr~ipmmt vahd  at Rq. 51.19 inkhs which 19 d d c d  to he oncler coa- 
itnn a1 Govcnrmcnt. 4mmling 10 the Air Force. 18 f w i  pamchntcs c a w  
hr atfIlwI eUerCtveh. In d r  htpdn-s n- these arc m t - d e d .  The Com- 
Mfi ( A i i )  T \S--2. 



Abandonn~ettr of schemes and wastc!ul e.rpendiricre-Para 39-Pqqcs 53-54 

1.48. Three training-crtm-production centres in thc Andarnans, the 
details of which arc given below were abandoned after incurring an expen- 
diture of about Rs. 1.56 lakhs which proved to he largely nugatory:- 

W m e  of the T'~rpet\ . k t u  11 Expm- Yew Rc isms for ahan. 
scheme sch in t -  diture d tlnnmcnt 

n x n :  in-  ahan. 
cur- don- 

Year of in- red menr 
troduction 

--- 7- -- - . *- - . - - 
T n i n i n g - ~ r m -  Training of  - art i -  RF 1463 I,wk of mthutivtm 

Pro3uctim ro3 1-1 e m  0.87 among local pmpie. 
Ccntre in aniaans in were ldch Lrnmmornicu1 o o ~ t  
coir anieies 3 yean in trainej nl' procuring cow.  
at Ranga- spinning, we?- nur husk fmm the 

ving & manu- ctmnut plantations, --- fdcturing of .vhich are scuttcre d 
August, t960 ropes, mats, all over thc South 

brushes from Andamans r)e- 
cmmut huskq mnd of finished 

articlesin the Iml 
market gruduelly 
decreased .- --.I -..--- --. --  - --.*--I" . - - I -*  



Training-cum- 
Production 
Cknm in 
.enbar Pari - 
wamalaya 
and KhaJi 
Weaving 
Centre , ~ t  
Diglipur ------ - 
Sovern bcr. 

r g c s r  

'Training of 23 ani- Ks, 1 9 6 5  Non-fulfilment of ex- 
160 artisans ~ans o. 45 pectation that the 
in spinning were lakh. local farmers would 
nnd weaving trained. grow cotton. The 
khadi tcx- cxpeccation that was 
tiles hased on the fact 

that 3 farmer had 
ahead! p u n  a 
fcw maunds of 
cotton did ntn 
come true 

So~p-m king I'rd~ning i S - Ks, rg(,3- N~ lona l  Emergency 
Vnit . ~ t  Port 1: person% cons 0.24 64 It H'U, ho\vever 
Hlair In soap m 1- were Likh n o t i d  that there 

--  - kmg f i t r  rnincJ ~ 3 s  no solp making 
lwal  umw- factor?: in t t e  
mpticsl And~mans nor any 

cm-oper a t k  s t a d  
hwiness in mp- 
making 

1.49. The Comn~~ttce desired to know at what level the exafflinatbn 
regarding the utility of ihc %hem was made The Chief Commissioner, 
Andiunan and Nicobar Idan& stated that hi \\a5 done at the Cbief Coan- 
missioner's level. The witntss stated tF.11 the deciaion w39 t a h  m the 
rccomn~cndatim of the rhcn Jomt Dt.\clapment Co~nmlssioner d the late 
Ministry of Commerce and indmtry The -i.prc\entatrve c.f that Ministr: 
visited tlie wen  and formulated the \chr.me in coowltation with the Chief 
Conimiscroner Tht Schemes were iniplemented after obtaining ,tpprod of 
the Government of India 

1.50 Since the firtt whenw was for training of artisans in 5pmning. 
weaving. manufacture of ropcs and nlnts etc with coconut husk. the Corn- 
mittec de~ired to know uhether i t  was the traditional occupation of the 
p q l c  of that area. The wirnw stated that husk was not being used in 
that areit. For the fir51 timc an effort H i I c  k i n g  made to use coconut husk 
for making coir articlc,~ Thcrc was no traditional cdr industry as existed 
in Kernlu. When asked from where cair would be procured the witness 
?tat& that the particular husk was h i n q  wasted particularly in the Nicubar 
wherc ;r Id d husk was produced The main dirt of the Njc&ris w a s  
c m u t  ahd the by-product was not king put to any us. When the rcptc- 
wmr ive  of the Miniztry of Cnnmvxcl: nnd Induwv \kited that m a ,  he 



thought that this by-product which had been wasted so far could be utiliaed 
in preparing coir articles. It was, therefore, considered desirable t o  for- 
mulate a scheme for training people to undertake the task of converting 
husk into coir articles. 

1.51. When enquired about the purchase of husk, the witness informed 
"that was where the entire fault of the scheme lay. The idea was that after 
these people have been trained, they would be formed into a co-operative 
Society which would get raw-materials and after getting the raw-materials, 
the cooperators would be able to produce right from the husk, coir articles 
to be sold in the market." 

1.52. In reply to a question, the witness stated that for nearly 3 years 
they carded out this scheme. The training period urns 6 months for 
weaving and two months for spinning. Five persms in spinning and 6 in 
weaving were trained. As the husk was nevcr produced in the quantity 
which they estimated. the scheme failed. 

1.53. Explaining further the rc:lsons for the failurc of the Scheme, the 
wltness stated that the basis of calculations by the representative of the 
Ministry of Commerce 8: I n d u q  was that the Andarnan Group of Islands 
had 2,000 acres of land under coconut plantation and another 2,000 acres 
were expected to come under coconut plantatton Thc schcme was drawn 
up in the h o p  that 3,000 acre5 of larid would bc brought under coconut 
plantation. In addition to this. it was expected that a big quantity of husk 
would be available from the Nicobar. because a coconut Oil Factory was 
being installed at Port Blair. T!x factory did not come into existence and 
the 2,000 acres expected to come under coconut plantation did not also 
materialise. 

1.54. In reply to a question. the. witness stated that the husk was being 
wasted at the moment Somc private enterprise was now trying to organize 
ltself into developing this in South Andaman. They approached Govern- 
ment of India for the import of certain machinery. T h c  witne% cxprcssed 
doubts whether the husk available could be profitably used. 

1.55. When a5ked how the scheme failed for want of husk when the 
number of artisans wa5 very small, the witness stated that in the area where 
tbe scheme waa Iwated the local response For training was nil. Those who 
came from outside could not sustain therntelvcs with a stipend of Rs. 29 
per month that was given. 

1.56. Asked if thic schemc would not have been succesful in Nicobar 
Island where m r a t  is available in plenty, the Chief Commi~sioncr. 
Andama~ and Nicobar Idand\ qtnted "We shall examine the scheme for 
Nicnhr ' 



1 3 7 .  The Committee desired to know the position of the articles pro- 
duced during the course of training. The witness stated that the articles 
produced were sold and they got something like Rs. 12,000 from that. 

1.58. The Comnrittce pointed out that the two other schemes had also 
tailed. The witness stated that the cotton spinning and weaving scheme 
failed : .., 

- 4  1- - 
*'Because of the wrong planning, that has also failed. 24 maunds 

of cotton were grown in the area. I t  did not indicate that 
cotton could very well be grown there; that was why the 
sheme failed." 

When the Conimittee asked for an assurance that wronp; planning would 
not be done in future. the witness stated: 

"Certainly, I can give that undertaking. That again depends on 
the occasion and time. A very serious effort is now being 
rnadc to see that these .infructuous schemes are liquidated 
and money is not wasted like this." 

1.59. The Committw regret lo note that tbe training-cum-pro<tadioa 
centres were opened in the Andamans & Nicobar Islands witboat proper 
assessment of the availability of raw msterials, aptitude of the local peopk 
and avenues for employment of the people trained in the CenErrs. TBis 
resulted in an hfnictuous expenditure of Rs. 1.56 W. Tbey are M- 
happy to find taat no periodical assessment of tbe scbeme was undertaken, 
which was allow~d to continue without much benefit for three to four 
years. The Committee feel t b t ,  if a periodical review bad been made, 
some of tbe expenditure on the scheme which ultimntel:, proved to be infnrc- 
tuo~s oould bave been saved. 

1.60. Tbe Committee also desire that befort! Inunchbg such bPiD@ 
schemes in future, it should be ensured that they are ptanned property so 
that mcb cases of tafructuous expenditme do n d  recur. 

Appropriation Accounts (Civil), 196566 

Ir~clo-Tihe~rrrt Border Policc Forre-Gruuu No. 55-Pagt~ 12 1-1 22 

1.61. Thc Comuuttee pointed out that, according to Audit, for three 
cons+cutive ycan ending with 1965-66 the provision made undu this sub- 
head remained unutilised to the extent of 47 to 68 per cent and each year 
the W e t r y  explained the savings as mainly due to non-ming of vacanCir;s, 
norrrupply of stom md quipmtnt (Wuding Arms and Ammunition) 



and non-procu~UDUIt of vehicles. Further in 4962-63 also the provision 
under this head was not utilised to the extent of 42 per mnt. 

1.62. From the notes and documents faraisbcd by the Mfsistty, the 
Committee find that the Ministry of Home Affairs issued instructions in 
May, 1966 and July, 1967, to all offices including Indo-Tibetan-Border 
Police Establishment impressing u p  them the need to prepare budget 
estimates with due care and foresight, so that they approximate as far as 
pmsibk to the actual requirements of funds. It is also noticed that on 
24th Aprii, 1965, the Ministry of Home Affairs sent a communication to 
the Inspector General, IndeTibetan Border Police, requesting him to 
ensure that the budget estimates in respect of his office representd as nearly 
as possible the actual requirements. 

1.63. The Committee regret to note that tbc Budget estimates for the 
Idlo-Ti Border Police Est.Mishment were not pffprrred realistically 
keep& Ib view tse .ctotl rrqaireQc.ds. TBgr find that in this case the 
scbsrl ewpeo&we fell abort of Budget estimates by 68 per cent. in 196365, 
53 per cent in 1964-65 a d 4 7  per ceat ie 1965-66. While tbe Conunittee 
understand the ditficulties faced in raising the Border Police they cannot 
qprdab why pcn after pen Badgel p m W m  was matte grossly ta excess 
of reqabments. Thnt Committee desire tbat the Border P o k e  Estabtbb- 
mtrt sbordd prepare their Budgel estimates m ~ e  reaHstScaby, Lacping hi 
view lbtk actval rcqrkmcnts and the likely avaRPbtUty of equipmd and 
#arcs. The Ccnnmit!ee expect <;mtermnent to scruhinise the esthates of 
the 3order Police ZMsbItFhment more closely before indoding them la the 
h4pC 1: 5 , --.?-I. 

1.64. Granr A'u. 5 7-srrrristics- Page 1 24 



L65. Thc mdatiooo (which are umpcnsating in w e )  in the above 
hwO gr0;uplhaads were duc to tbc fact that the Sbppkac&my Demand for 
Rs. 40.28 I n b  obtained in February, 1966 for pa- to tbe Indian 
Btetirtical Institute f a  (a) Grants-in-aid due to additional expenditure under 
house rent aUowaocc/deoraess allowaace, atc. (Rs. 10.28 lakhs) and 
(b) payment to the I.S.I. for N.S.S. work (Rs. 30 lakhs) was obtained under 
'A.3' while the expendituc an this account had been bodred under 'A.2'. 
The d e p t m m t  oxpiahred in December, 1966 that thc Supplementary grant 
had betrr inadverteotly obtaiaed under 'A.3'. 

1.66. On 30th March, 1966, however, the Depanmcnt issued an order 
appropriating the amount of the Supplementary grant to 'A.2' although it 
was obtained under 'A.3'. I t  was not in order and has not, therefore, 
been taken into account while preparing the Appropriation Accounts. 

1.67. In regard to the payment to the Indian Statistical Institute for 
the National Sample Survey work, it was explained in the Supplementary 
Demands for Grants that the Institute had preferred an additional claim 
of Rs. 91 lakhs against Govcmment for expenditure incurred by it during 
1960-64 on the tabulation work, entrusted to it on 3 contract basis and 
the claim was under the consideration of a Committee. Meanwhile 'on 
account' payments amounting to Rs. 179.06 lakhs were made and a cash 
credit facility of Rs 50 lakh\ guaranteed by Government had k e n  provid- 
ed with the State Bank of lndia to m e t  expenditure on partly processed 
work which qualified for payment only on completion. Smce pending 
consideration of the additional claim. the mtere<t liability on the overdraft 
was mounting and the burden of interest to thc extent to which such liabi- 
lity is attributable to thc pan o f  the claim ultimately accepted by Govern- 
ment, will fall on Government, it was decided to make an 'on account' 
payment of Rs 30 lakhs to the Institute 

1.68. As regard\ the claim of the Indian Statistid lnstitute for the 
payment of about Rs. 91 lakhs on account of the National Sample Survey 
work done by it for Government during the period 1.4.1960 to 31.3.1964 
undcr the contrm system, the Cahmct Secretariat hove stated in a written 
note: 

"The Indh Statisti4 lastitute bad submitled a claim for jmyment 
of an additional sum of Rs. 90.46 l abs  oa account of 
National Sample Survey work done by it for Government 
during the period fro111 1st April, 1960 to 31st March, 1964 
under h e  'contract system'. As a c t W y  no contract was 

into b c t w ~ n  the Gavamarent and khc Institute and 
it was also not possibk to make a proper evaluation of the 
wodt date by tbc loetitute, tbt: additioael daim represented 
ar)p tbe Mwcncc ktwocw tbe octual expenditure 
(Rs. 269.52 labs) incurred by the ln#&~k on this work 



during the four-year period ended 3151 March, 1964 minus 
the amount of 'on account' payment (Rs. 179.06 lakhs) 
received by it from Government during that period. This 
claim of Rs. 90.46 lakhs was referred to a Settlement Com- 
mittee in May, 1964. Pending halisation of the report of 
the Settlement Committee, further 'an account' payments 
totalling Rs. 70 lakhs were madc to the Institute on 25th 
March 1906, 20th June 1966, 9th March 1967 and 23rd 
March 1967 from out of which the overdraft facility af 
Rs. 50.00 iakhs with the State Bank of india, under E o v -  
anment guarantee, was hquidated. The rcmnining clainl 
of Rs. 20.26 lakhs is likely to be decidcd by  tic Scttirment 
Committee shortly." 

"As aiready submitted wrth reference to the Publ~c &X~unlb Conr- 
rmttee's recommendation contained in Serial KO. 16 of thclr 
58th Report (TZlud Lok !jabha), from 1st April, 1964, pay- 
ment to the institute I.$ bemg madc bj nmns 01 grants-m- 
ard to oovcr the actual cxpcnd~turc Arrcars ot tabulation 
work (both, itenzs parti) t;ibul,~ted and illuse which remain- 
ed to be taken up as on 1st Apni, 196-4) got added to the 
current uork starting from 1 st Aprrl, 1964 and yaywcnt ro 
the lnstitu~c has, slncc thls date, bccn m,rdc on the hasis 
of actual cxpendltu~e without carmlirkmg any scpratc pay- 
ments for items of work which ucre in wearb on 1st Aprrl. 
1964. &or are these ~tcrns to be tiiicn inlo ~unsrdcriit~on 
m making financd sctticnxnt N I , ~  the institute for thc 'con- 
uact period' as for thnt period also, thr Insuiutc's clam 
under consideration by the S.SS Scttlcmcnr Curnrn~ttcc is 
basd on actirdl cxpcnditurc and tzar u p n  valuation of 
work." 



1.69. l'bc Commitlee ore com4rained Lo nole thal tbougb idudiy it 
wrts &ecMed Lo entrust the work to Uw Institute on a c o n t r s d d  bmh 
daring the period 1960 to 1964, Government were later forced to seUk tbir 
cbrim oo tbe t#lsls of actual expenditure incurred apd not upon the vntrr- 
(ion of the work mdtr aoy contrPcterl annagcmenl. Thr: CoeetaZUsc 
hvtber note that the work in arrears as om 1st April, l!M4 vldtr tbc am- 
tract nmagement baa nou got added to the cum?@$ work &&hg frora 
1st A M ,  1964 and the paymeat for the meam is being r e i d n w d  by 
Government by way of grant-grrratlin-aid. 'ilsc! Committee feel thut thia i m  DOC 
u h&y fba~ciaJ practice and desire thnt Govenrmeat Yhoctlsl takt depr 
to w e  thai tbe work doae by the Institute is properiy evdusted and tk 
payments are occ~dingly made for tbe services actually rrnd4xed - 

1.70. As regards the implen~cntatron uf the recommendations of rh: 
Kcview Committee on the Indian Statistleal lnrt~tutc, tht: Committee have 
been informed: 

"A reply from the Indun Stmst~cal Inmutc contalnmg t)wr k x w s  
on the recon~mendat~ons of the R w c w  Conmttee has only 
recently btm rcccivcd It has k e n  noted that the institute 
has accepted Inan) of thc recommendattons and actmn to 
unplemcnt some ot them has also bwn imtmed by i t  SOplPr: 
of the Imponant recommendatrms made by the Revtcw 
Committee have, howcver, not been accepted by tbe lnstltutr 
I t  was dccrded ro hold dix-ussrons In the finr week of Jano- 
q, 196s with the rcprexntatlves of rhc Institute to ftod 
out the etctcnt to w t w h  agrrcci conclusions on thc r w m -  
mendation\ would bLL p 5 h l b k  A n ~ ~ w m g  for tt)JS PUTPQSC 

was beid on 6th January, IYOS,  a d  tind decisions on 
most of the recommendntlons of rhc Re\ienk Committee were 
taken. The Public Accounu Committee would be inform- 
ed in duc c o u m  of the decisions and thc action taken by 
Govemmcnt to reguiatc the grants to the Iastitutc " 

1.71. 'Ibc Committee &sire that ar ty  actnm dmdd be t a b  ol. tbe 
Report ot tbc Review Committee WW wm aobrrritLnl to G o v o r ~ m  k 
l)ccrmber, 1966. Ln particah, the Committee WWM like to Zarltc tht MCI- 
t h e  ol Gomnnwrt to p i r ~  10.9 of the Kcpod of Iht Review ConmWee 
w h  t k y  b v c  nrsdc h p o d a ~ t  rtcamarcadatioan; qard~nff kpmvbq 
brdpra?r mad thanchi eobtral and a& nnoapcmcats % tBt IlrsL#rO*. 
TlcCoraltrmnwMliletobclDfotll lClOdfkgCtjO.bk~1101*1*~~.).  

al the Re* CommWe cortpbtd in p.rr 18.9 d tlwlr 
R*part. 



MINISTRY OF LABOUR. EMPLOYMENT & REHAB1LITATK)N 

(3 T'he following amounts uere paid as compensaticm and rthMita- 
tion grants to displaced penon? from WM Pakhan during and up to, ;the 
year 1965-66:- 

- -  - -. 
2.2. Thr. tigures of cornpaation iacIu.de value of evncucc property 

transferred in kind, which w a h  Rs 92 79 lakhs and R. 69.42.58 lakhc 
dminp. and up to 1965-66 respcctiwl> 

( i i )  The total nurnbcr of applcations pending with the Chef Sctticment 
Commissioner's orpanisation 3$ m 31% March. 1W ww X I ?  as ugeinst 
71X as on 31d March. I965 

2 4 When h e  Conun~rrcec cnquircd about tht applkatioas filed subsc- 
+ ~ ~ t l j ,  thr: witness sutcd that they were nat normally c l ~ ~ a i n i n g  any 
new applrarton but rhcrc wrrc caws whcrc they had to recavsr prblic dosa. 
In 4 u ~ h  cases, when they found that a was arthlcd to gU canrpen- 
satiua from Gwerarucn~, they, in cmuthpltian with thc Mhilstry a4 PEatbcc, 

1 . r l . J  cnlcrtain the application and give wmpcnwion mty to tbe nrtryrt 
d tlm public d w  rccwnabk from the Iwrm It would ncH add .t6 dra 
financial burden of Govmmnt 



2.5.  The Committee desircd to know the ~ p . 4  taken by thc Govern- 
ment to smle tbc pending compensation applications. The Ministry of 
Kchabilitation have furnished a note indicating thc measures takm to expe- 
dite settlement of pending compensation ;~pplication\. 

"Ilu question of exptxb~~ou~ d~\posal ol thc pendmg compensation 
and R.G. cases u d \  drscusxd In the Regional Settianent 
Comm~ssioners' conference hcld In February. I966 and iiynin 
In the Kegtondl Settlcmcnt C'omrnt~~roncr~' rr~ceting held m 
January, iY67 10 enciure that thc  HOT^ wiw completed as 
early 8s possible, target+ were fixed for  each region and for 
keeping a watch ovcr the progress rn :~ccordanctr with the 
wrgcts. monthly Frogre\\ r r p h  were prescribed S p d  
mfitCUCtions werc a i w  izwcd to thc HegionBl Settlement 
Comrnissioncr\ br~ngtng I ( )  t her notice the r e c o m m e n d a ~  
of thc Publtc Accounts C ummrttcc vide St. No 72(8.6) of 
Appendix-I of thc 54th Report. m d  th. Keglonal S e t t l ~ t  
Commissioner\ werc ~nformed that I[ would bc t h r  rcspan- 
ubility to ensure that the tarpct date\ w n c  str~cti) adhered 
to Thc numbcr of fresh conlp.mL1tmn ,ippl~cat~om await- 
mg fmal~sat~on on 31 ,~  %tohi.  l9b-  a r z  32  Out of 
rhese, 5 crrscs hdvc alrrtadj brcn tin,rirsed. a& now onl) 
dlsbursen~cnt rellwms to bc ma& In add~twn, the Regio- 
nal Scttlemcnt Cunun&sr~r\  Luke prefrrr~d hall5 to clw 
Pay &i A c c c ~ n t \  Ofircer In h c u e s .  Ihuh onlj 19 cafe\ 

.actually r e n u n  t o  k prwr6wd h> tnr' Keg~md Setticmcnt 
Cmuswoncr s  In chc Kegiondl Sculro~nt  Cua~rmu-rt' 
conferen~e held m Octobcr. 1967, i t  rcds d e d d  that the 
muimunl tm to t ~ '  Llhcn lor thc tinali~uon of a fresh 
compcnsathn ca.sc siurold not thme month%." 



afkr adjustment of public dues, ctc. 'These statements can be utilised by 
the beneficiaries for purchasing 'Pool' properties, etc. Facilities have been 
extended from time to time to the beneficiaries by which they can utilise thesc 
statements by associating the claims of others towards the adjustment Ot 

price of 'Pool' properties (allotted or sold) and/or payment of public dues- 
the last extension being up to 31sl December, 1966 allowed in October, 
1966. h e  liability of the 'Pool' in respect of 10,627 statements of ac- 
cotmts Xhich awaited utilisation :IS on 3ist  March, 1966, was estimated 
to be Rs. 1.25 crores. 

2.8. In rcgard to the xttlrment of the staterlienis of accounts, the 
witness stated that at present there were 6,576 statements of accounts in- 
volving Rs. 91.14 lakhs pending with Government. At the instance Ot 
rhr Public Ac~ounts  Committee, the Governlncnt cxamincd the question 
of framing a rdle to fix a tirnc limit b) which ihe st;ltcmcnts of accounts 
could be utilis~d. But thc 1Minlstry of Law advrscd that this could not bc 
Jonc by amen-iing the Kuics. '[hey suggested th;i: this could be donr 
only by amending the Act itseli. In \ iew of thc fact that thew persons 
were entitled to couipeiim~un and the ao~cncin~cnr c)C ~ h c  Act would take 
a long tirnc. i t  &-as decided not to prcxced further in the matter. 

2.9. In order to llqu~uate the sti~tcmcnts 0 1  accounts. the wrtnsss 
added that it was decided recently that in the caw of s t a t c r~~cn t~  of ac- 
counts which were of the value of Rs. 2.(XK) and k low,  ~ t ~ c  payment 
would be made in cash. He also riiforrncd ttw Continittcc that the ut111- 
sation of statements of accounts depended upm t i x  person i n  whose fa- 
vour the statement of account had been issued. They could not compel 
the person to utilise the sratenicnt of account but t h q  2ould only issue n 
notice to the pen011 infc~rming him of thc amount due to him In answer 
to a question, the wimcss s t a t d  that t hus  was no time limit uncicr the 
Act. He also stated that if this new syst~111 of giving Rs. 2,000 in cash 
would help in liquidating the 5tatemcnts of accounts, they wcruld ap- 
proach the Ministry of Firlance to raise this limit further. 

2.10. When the Uomi.uttcc enquired whether any inlcrest was pard 
on t h e e  amounts, the witness rcplicd in thc negative. 

2.1 1 .  At Ihe tnstancc of the Chrnmiltcc the Department of hhnbllr- 
tailon have: furnished a note detailing tbe steps taken by them to cxpedrte 
b e  lryutdauon of Statements of Accounlli. Tbe note tnmffUa st- 

"The matter was atso dimmed ia rlclail tn the rrtcctintj of tbe Kt- 
&mtl scttiexncnt Commissionerr' held in February, 1966 as a 
iesult of which the following mcaaurcs were taken for iigu~ 
dation of the statements of nocowt:- 

( 1  I lauuuctrmb were iswed on 3rd May, 1966, to 131 KaOIQoril 



Settlement Commissioners that fresh cornpensatlon cases 
should be processed for the issue of Zamindari Abolitron 
Bonds and that no statements nf accollnt should be 
~ssued. 

( i i )  Last date for assoclatlon of ciaims~statements of account was 
extended from time to time, and 

( i l l )  T h e  restrictton of associat~nn of claims statement; of ac- 
count on regtonal basis was rcrr~o\crl except in the case 
of claims penain~ng to Bombay repon The transferreesi 
purchasers of pool properties, or loanecs or the perrons 
against whom any public dues arc out~tandlng, can pay 
the price of the properties or the arnnunt of public dues 
by adj\t\tmenf a(7,linst compensation nn>nhk in respect 
of the verified cl:t~m nf an! other p r w n  

7 The Pay Rr 4ccnuntq Officer. Deparrment of Rehabtl~tation In- 
timated rn March. 1967 that thc Ltta~!ablt Zamtndm Aboll- 
tion Bond\ had practically heen exhaustcd There was, there- 
fore. nn nthcr alternative but to restart the i-.ue of thc %late- 
mcnts of account in the remnininr c a w  Instructions to the 
Reflonal Settlement Cnnmkstoncr~ to t h ~ f  ctTect wrre tssued 
on 13 4 1967 

2 12  The Department hnbc ,I!W ftrrnr\hed th: follownp rtatement 
chnwing propress of h u e  and utilisatinn of S t a t c n w w  of :\crorrnrs dnrinc 
thc ncrind frntrl '4 I 3 66 to 3 1 10 1067 



About Rs. crores 

IT) Statements cd' Account pending on 
31 -10-196- . . 6.50- 0. o;? 

2.13, The Committee note that 6507 statement\ of account of the a g p -  
p t e  value of Rs. 0.90 crore were prndin~ on 31sl October, 1967. 

2.14. Tbej would like to k n o w  the e t f ~ r t  of the new system arcordiag 
to w h i c h  the cash compensatio~ was LO be paid against my onutiliwd state- 
med of PCCoUBt mp to tbe talue of Rs. 2,800. If a coasiderobk number of 
pactbrg ol a c c m  sre lh@&cd, as expected, the Depart- 
amd of Reb&UitatioA m y  examine the question of r a i s i  this Limit further. 
in c o m d b t k  with the Miam of Fimmce. w tBpt all the pending dale- 
intats d ~cronnt are liquidated as ewlj as -ible. 



2. k 6: The comyarotive ligures of the demands comtcd and the irr* 
coMnrbk mUnmb written off during the thrce years cn&d with 1965-6f, 
a n  given below:- 

Year Uemands Amounts 
corrected written off 

-- - .- - - - -- - - - - 

2.17. When the Coninnttee dew& to Lnou thc red\ons for the slow 
prapresq In the realrsattori of rent. the witness stated that when the ~ L S -  
placed persons had mne. they wcrc allotted h o u m  and thc Government 
\+err not vcr) kecn to recover ttic rents from thcm ~mmedhtely as they 
had to bc rehabilitated Whcn thcv found it diflicult m a l e  a Irving, they 
I:fr the house which \\ere Liter (xcup,cd by othcr, ulthout informmg! 
f i ~ w i n ~ n e n t  The Govcrwncnt did noi intcrfcrc rn the rnatkr and In thls 
~ , i y  tne arrears, went on a~c~r~nuldting In the k ; ~ - ~ n n ~ n g .  Government 
wcrc gn Ino ; ) I  iontb tor co!l\iritctlcin 0 1  !,itwe h o u w ~  and ~h(>pins centre4 
with ,I ~ I C H  1'1 wttk them 

2 1 X The Dcptrtrncnt of Krh,ihl~t;iticrn ha \  , r l \ o  stated In ,4 note that-- 
"7hc .irrcar\ o f  rcnt whtch i t t w d  JI  H\ 280 ? - "  1aLh.c on 3 1 2. I966 

I C\ XUCO propel tic\ KI 3h0 S 2  i d h r  &nJ Ctovrmmr.nt b u ~ h  
propcn~c\ in h l h r  R $  19.45 I.Ahq* have t w n  reduced 10 
HI 185 38 lakhi ;I\ on I I 0  1S)h;. f r  t.., In a pertcd nt I X 
manths. the arrears hn\c been Ili/uid.ttrd to the extent of 
Rr; 94 89 l a k h  nw propre\\ achie\cci In the liquidation 
of the meor \  of rent J S ,  thercforc. not very sim The rent 
I.ecaverv work in the State< tahcr !him Dclhi. Punjab, Haryma. 
Himachdl Pradech and h1,lharilrhtra. has been rransferred to 
the State Government< on apcncv ~ . N C  The Itsti of the 
defaulters rndicating the m o u n t  due ngalnst each person. 
have !wen handed obcr to the D.\trict .~uthor~tie\ m d  the 
State Goven~nient< ,ire t,ik inc n r c c w r v  .cteps to gear-up thet r 
machincq to ;~ccclcrat: the PXC' nf recove? Wc have rc- 
qnecrcd the Stntc Chcrnmentr to p v c  due pnority ro th~h 
item nt worb Hn\\e\cr ,IV the D4\crict ,luthorities have to do 
thic u w h  in 3dditlon to their other normal duties. it is  p a -  
dble char this work nlily not rccclve rhc dcsircd priority. 

-- -"I_ - ---- - -- - --- 
Excludes RI f 67 Irrkhs, due from Gnvt Departnwnt, 



Periodical meetings are held with the State Governments and 
the difficulties encountered by the district authorities in effect- 
ing recovery of the arrears of rent. Lire resolved at such meet- 
ings. 

In the States like Delhi, Punjab and Haryana, where the work is 
being handled departmentally. squad sy\tcm has been intro- 
duced. This system is proving quitc helpful not only in realis- 
trip the arrears. hut also in correctin? the demand." 

2 . 9  I h i  ~ n g  evldencc thc wltnc.c ;IIW \tared that Gmernmcnt had 
iqtroduced spciai system hr~own a\ 'cq~l.td <\stcnl' 10 col l~ct  thc arrcars 01 
rcnt. particularly in Delhi nnd Prrnpb The $quad hnd ,I number of per 
sons who were assicnetf znectfii. du tx ,  111 rc(7ard tn different ward5 Thtt 
uould contact each and ever\ pcrwn and wnulti rccojer whatever amount 
- 3 5  accepted hy the persons concerned and : \ l ~ t  thc balance amount. 
thc. rmition \rTar; heing lmkcd iq tn  h \ p  th r  Govcrnnient 111 this way. they 
hnd "ccn ;~l\lc to makc irnnm\wni.nt ~n tb: cdlcwrm.; ! 

2.21. A1 the rnsrance of the Con~mltt:':. !hc Dcp.~rtmcnt of Kchahi- 
litation ha\e In a written  not^ kta:cd the f(~llowinr Ic;l\oni for corrcclm 
thC demandc rcpardmg arrearc of rent 



r)rc pressurn on tho Sattkmmt Orgaalsaion in regard to mu- 
ment and payment d compensation, sale of tracuo~ ptopcX-, 
ties hw k n  very h v y  ard tbe officers were, therefow, giv- 
ing priority to this work and were unable to devote the same 
attention to the maintenance of rent records and recovery of' 
arrears of rent. 

Accordingly, before effecting recovery of the m e a n  of rent it be- 
comes necmmry to sort out the real arrears from thc unreal. 
The squad system is being utilised for this pu rpse  also. 

Due to the reasons mentioned above we have to carry out the cor- 
rections in the accounts. 'To that extent. the accounts are not 
correct ." 

2 2 me Comm~nee enquired whether the demands were corrected. 
in coasultat~on w ~ t h  the Mtnistry of F~nance or the Pay & Account W- 
cer, thc ~ i t ne s ,  ftatcd thdt the Pay cYr Accounts Officer waa not consulted' 
fcw each wrrecnon In the danmd.  The note fram the Department of 
Rehabilitatvm stdm itatur UIIU ,L$ under on the abovc ~ubject - 

"Tiic p l ~ g  dec~s~on rcgardlng the date upto which the recovery s 
to be nude is taken in cnnsultation with the Ministry of Fin- 
ance, The actual c o r r a l o n  la rndivrdud cases ~4 dme by 
thc I-~eld OHiccr rcywmibic for effectlng recovery and man- 
Icnance of ~ K C O U ~ I ~ S  " 

2.23 Asked whcn Cio\ernmrnt would be able to carry out all the 
corrections In the Demand Kcgistcn, the w~mess stated: "In fact, we habt 
been making very good progtw W'c h a w  made a good progrew dur- 
ing the lnsr two scars and 1 &%sure you that we shall make better progress 
in future." 



"lie amam as on 1.10.1967 in respect of the following propertits 
are given belcm- 

I (Rs. in Itikhs) 
i) Acquired evacuee properties . 236.04 

ii) Composite evacuee propemes ; and . 
P 

38-04' 
iii) Government built properties in Delhi anqNew Delhi 11-30 ----- 

285.38 ----- 

(C ) Properties awaiting disposal 
2.28. The number of properties which awaited disposal at the end d 

March, 1966 is shown below:- 

Nature of properties 
Number of .\nticipted 
properties. prrw;.ceris. 
awaiting (in crorm 
disposal. of r u p )  

, + q u i d  evacuee properties 6 4 0  1.98 

Government -built properties 4 . 3 d  oaE6 

2.29 In addition. 1,235 properties which were yet to be aquimd bo 
the 'Pod' and another 23,002 ccnnposite properties also awaitEd dirrpord 
as at thc end of March, 1966. 



2.31. the term composite properties, the witness rddbd thd 
in Hlch cases a part of tho building was the share of the Oovenunent eDd 
t i  Other part was owned by a citizen of India. In such cases, the ex- 
bat d ahares of each party was decided by a 'Competent Ofbr'  of thc 
Oavcmment of India. 

2.32. As regards the composite properties, the witness stated that 
there were a number of properties belonging to Muslims, whereas some 
cwharers went away to Pakistan, the others did not go and, therefore, they 
had to separate their share. Naturally, there were judicial procadbgs 
and that would take time. 

2.33. There was considerable progress as during the last year about 
10,000 properties had been disposed of. 

(D I Transfer of bc~nrk relating to the c011Qctiort of dues, C~C. 

2.35. The progress made up to 31st March, 1966 in the realisation 
d dwi in respect of regions where the work had been transferred to 
Sate Governments on commission basis, is given below:- 

:h(wnt of .\mount 
N m c  of the State Ihte of &u antidpad actually 

of work rmlisatinns realised 

(ii) Ciujamt . . I I:chruary. rg&I 

22 Au~wst, IC& -2.26 6.95 
md 

I June, 1gfi5 

(v) Rnjusthnn , 19 31.y. 196s 112 .57  Nil 



2.36. The Committee enquired about the prsscnt position of reahWon 
of dues. The wimess stated that out of Rs. 430 lakhs, Rr. 70 hkb had 
been recovered. In Bihar, U .  P .  and Medhya Pradssh thm w e n  di* 
culties in recovery of rent due to drouBt conditions. They had msidaaM6 
recoveries about instalments of property but rents of lands d not oakt 
progress due to bad crop conditions. He also added, "The State Govern- 
ments were busy giving relief to the &. We could not ask them to 
give attention to recovery d rent from the landlords." Thew recoveries 
were made through the rep ta r  revenue staff and for this additional work 
some commission was paid to State Governments. 

2.37. The Commitiee regret to note that Government have been able lo 
recover a sum d Rs. 70 lPkhs only out d Rs. 430 bdrhs wMch was out- 
sbiacliag. Tbey - that, in mnsaitation with the Mate Car- 
colrcaedd, vipmas &orb shooM be d to realise the nutrtpadiq d u e  
d Rs. 360 lplb6 amd to ensure that the subsequent dues are not allowed to 
fall in nrre~n. 

2 38. For the rehabtl~tauon of d~\pl,iied p r w n \  f rorn  \cvth U'e~t  
Frontier Provtnic. Gwcmrnent wr up in 1940. a township at Faridahad 
under the charge of an ad hoc Board knoihn .is Fnrldnbad Ikvelopment 
Board Con~equent on a dccicion t a k n  in Octnher. 1959 mo\t of thc 
munic~pal functtom of the Hoard with thc xhcwl\. ho\p~t:tI\. pwef- hots^, 
etc , were transferred to the State Governrncnt of I'unjah 'Thc nlanagc- 
ment of the propcnres In the townsh~p, however. rcmalncd wth the b a r d  
which i t d  c r s ~ e d  to exist a\ a wpra tc  entlty wtth effect from 16th June. 
19fii when a cell was ctpencd under thc Mlnr5ln of Kchahil~tatrcm for dm- 
ling with thc revdual nwr:cri ihi\ cc.11 uns Iitrcr on rrlerguf w l i h  the 
office of the Chrcf Srttlc.ment C'ommr~~roncr on l \ t  U a y ,  I962 

( I Outstancimg rccorcrle\ --Due\ arnounmg I() R4 20 48 lakhs 
from rarlous parttcs remained outstitndlng as on 16th J u ~ ,  
I961 at the time of the rnergby of the b a r d  wilh the Mms- 
try Of rhts, dn amount of H4 2.54 l akh  rcmaincd to be 
recovered at  thc c.rd of November, 19th. The bulk af thts 
amount ccwnpriwd d u c b  recwcriiblc from Pun& Slak Ekr- 
lricity Board (Rs. 1.84 Irrlrha) and private partics (Rs. 0.M) 
h k h ) ,  thc latter included R4. 0 29 lakh rcicavcrabk Pram a 
firm m account o f  faclory bu~ld tnp  constructed by tbc Board 
on their behalf, and Rs. 0 16 lakh rccavcrrbk? from the 
Mian Cmperat~ve Unron, bang the cow of pitcking caws m- 
cdved by thc Unkm on behalf of the b a r d .  



2.40. In addition, recovery of a total amount of Rs. 2.92 lakhs was 
dso pending:-- 

Amount Pericd to 
Nature of duec involved which the Remarks 

(In lekhs dues re- 
of late 

rupees) 
.- .- - 

1;rom Junc. 
1 5 1 6 1  

{ ~ n \ \  ' i r A  

1 - 1 1  to  16 
Junc. 1961 

t 'p  to  16 
Junc. 10(r1 

- - . 
T h ~ r  ~ncluder Ks 0.69 

h recowrablc fl ont 
f t ' l l i  wcietles which 

arc undcr I~quiJariim. 

'I'hi crmprises dues rt. 
covcrahle from a 
cycle company {Us. 
0.68 lakh, Faridshad 
.\lunicipitl (immitree 
X5. 0.20 I d k h  and 
.\I s 1:aridahd Indus- 
triai anJ Quarrying 
Ctlrnpany 
:KT. 9 . 1 ~ )  M h s  

l ' h c  hu!L c 4  t t . 1 ~  amount 
i'i: reccncrahlc from 
u p r m t e  fin !K c  
0.15 I ~ k h ,  anJ :he 
cxsc i\ r ~ p ~ T t 4 1  10 k 
st& f i d i ~ a .  

2.4 1 .  ihc? Coslirnittce caqotrcd ulxut the present position of m o m  
dm. Thc witass stated rhsti out of Rs. 2 SJ Id&\,  Rs. I 8 3  Lkhs had 
kccn rwovcrcd. Out of the balance of R4. 67.000 30 amount d RS 
29,000 wuid be rwxvcred shrwtfy. As regards the b,hmx of Rs. 78.OUO. 
Govcrntnent Dcpartnwnts concerned wtxe requested to expedite t& pay- 
mms. "I'k witneu addnl. "In the c w  of State Govmnlents or Electricity 

1 brpda all that we can do is tcr ~ ~ r t b ~ ~ n d  with hem Wc c;u\&lt taka 



2.42. In answer to a question, the Secretary, Department of Rehabib- 
tation stated that a sum of only Rs. 25,200 was due from the Punjab 
Ektdcity B d .  The matter was being discussed and it was cxpdctsd 
that Rs. 8,000 migbt be m e r e d  in cash and the balance of about Rs. 
17,000 would have to be adjusted. 

2.43. Explaining the reawas for transferring the work from the Far& 
bad Baud to Government, the witness stated that the work for which thr 
Faridabad Development Board was crcntcd, ~ s s  ovcr and there was p w -  
sure from the local puhlic as well as f~.om the State Government to transfer 
this work to the laad authorities and thc Stat? Government. 

2.44. When asked about the delq in recovering the dues from thr: 
private parties, the Secretary, Departmen1 of Rchahilitation informed tbc 
Committee that Faridahad Developn~ent Hoard u,i\ neither a statutory 
board nor a local body. As such, they had no  powers to recover and 
realis8 the arrears. 

2.45. The Committee enquiretl ;rh)u! I ~ I C  prospl:cts of recovering a 
s u n i  of Rs. fdl.000 from the sociclic\ uhich Iia(1 ;wnc into 1iquida:ion. Tbe 
urtncss stated that there was ire!? iirtlc prwpcct c s f  rccoveriny anything 
f r ~ , ~ ~ ? :  them. They were pursuinr. i k  mntkr \t.irh rnrtlv good and partly 
no: \o effective resuhs. 



meat Wi but later r e r d  by Oovarnment for the fatlure of the 
ts pay the dues, residential flats (26) factory buildings (4 ), and indnstnal 
@o&a (4). The table bekw shows the arrears (November, 1966) in 
pcci of tbe hue  of conveyance deeds and execution of agreemnt for tha 
properties sold to displaced persona, ctc:- - - - -- -. - - - ------- 

Nature of transaction Number 1 ' c ~ r u . J .  of Kcrnwkh 
of pro- trmsaction 
pmt ies 

(a r I'ropcrties (r)ut of 3 , d )  1 -7 from I Q ~ T  J 1 c.Is~'< are reported 
wld nn thc h i $  of full on\v;wl tc j  bc held y .bt 
pavrnct \vt~:.rc salc scr - want of recovery 
tific,itca ! w e  no: hccrr wheclules 
i ssucd 

Yc, IJrop:r[!~ , ~ . V I T  , ) f ?  2 5 1  1953-51 rhe !om ,>f a g e c -  
s,,l,l , i n  th: i )  1 ;i,; m:n:l L 'inz!u.jzs m.%t f ,x  sale on 
i i ! v :  r lC)3 on h i r e -pu r ih~e  basis 
recovciic:r, are 1 , )  hc rfi- . hirc-pur- . i in 
ecrr.i in inwl r r i c .n t~  hut ~ I I . L W ' )  1 ~ 6 1 .  
w i w c  ;q:rix:ncnts Ii.i;.i  
~ u > t  t x ~ f ~  c n t i x 2  i i ~ t s j  

tlc added that the flats were put to auction hut no bids wcre received. 
Tttcy were taking action to dispose of the remainin!! properties also, 

1.50. When the Committee e n q u i d  why p p l c  wc'rc not mtcrwed 
in thcvt flats, rhc witness explained hat  originally thew proprties wue 
givsn on rent, As per the poky of Gavcrnnlcnt if t h w  wre occupied 
by the bapnts they soid the ownuship of the tcncmcnts i.r. wihut  ge;tttiog 
the pnmim vacated b p k  were nix interested in owning such pre 
mi-. They wanted vacant pcwesion of the property Go~crment  did 
nbt nzmowl the tcnrnts emi hid to sell the owr\ership rishta w the teama 
" t k m n e h .  



2.51. The witness afso in fm~d'Ofn  Comai~lercl thru when those pr* 
perties were put to auction, m disturbanas took pIace in FariQbad urd 
the auction could not be corninad. The Goverwasne had since iatroducad 
the tender system which was working well and they were hopeful to db- 
pose of the remaining properties eariy. 

2.52. Tbe Committee nde the progv~s  made by the hp tmemt  of 
R d m b i h h n  in dbpdng of the pmparties at FPribPbad. They dcsh.8 
thrt tbe DeprrQlent s W d  review tbe efficacy of the tender system, which 
tby have eow h r t m d d  so that the remrrining pmperjies are also dhspos-. 
ul of rs d y  as possible and h e  oatstanding c~ses of conveyance deeds1 
qpeummh am &wed expeditiously. 

2.53. December. 19Mh a citizen of Faridah4 (also thc President of the 
Faridabad Golf Club formed b) the Faridahad Industries Association) ap- 
proached the Ministry of Hehabilitnlion for allcfinlent of land for ;i C r d t  
Course in the area. A decision was thereupon taken by Government in 
August. 1961. to allot to thc club a piece of land measuring I ( M )  acres situat- 
ed in the "Central Grecn" intended to he utiliscd f o r  laying parks or such 
other recreational facilities for the residents ol  Faritlahd Township: the 
cost of thc "Green" has hccn included in the value of the plots and had k e n  
realised from the plot-holders. On this ha*is, ordcn of allotment were 
conveyed by the Ministry in kptcmher. 1901. on conditions which. i t i r ~ r  

&, were: - 
( i )  Thc club \hall be a rcgistcrcd body. ncln-denominational charac- 

ter and opcn to 1111 

( i i  ) The cluh \hall dcvelop at thcrr own zxyxnsc another rtrca of 
about 15-20 acre\ ,I\ deniarcatcd by Govcrnmcnt in the 
v i c ~ n ~ t j  of thc Golf ('ourw. Into a chddren'4 park itnd main- 
tarn it In a proper condltron w~rhout aAmg for any grant 
f ron~ Government for thl\ purpow. the Children's park being 
open for admission 10 all frec of charge 

( i i i )  The cluh Thilll be required to pay a nominal ground rent of 
RF. 400 per annum. 

2.54. The Club was her regisrered as a limited company (with its 
rcgiatered office tn D&r ) under thc 1nd)an Cumplurief Act, 1956, formed 
by seven persons (four of whom w r c  d Farihbad and the remainkg thrw 
ob New Delhi 1. 

- 2.55. A regular dotd d lease wus cxocuW with the Club in March, 
1962, under which possession of 127.98 acres af land was made wcr to t b  



club (inclusive of 18.64 acres for the children's park), providing that, 
in the cvenf of tho club's failure to maintain the childrea's park properly, 
Government couM undertake it at the expense of the club. 

2.56. Allotment of land tm payment of nominal rent was made with the 
concurrence of the Ministry of Finance on the ground that the Club authon- 
ties had undertaken to build a park for the use of local w l e  at their own 
expense and that the I(K) acres p r o p d  to be aHottcd to the Club would 
become a wcll developed area which no one would otherwise set up. The 
consideration on which the land was allotted to the Club at a nominal rent 
of Rs. 400 in September. 1961, had not matcrialisrd till December, 1966. 

3 57. S~nce a pcritd of over four years had elapwd w~thout the Club 
h m g  able to put up a ch~idrcn's park, a noticc was wwzd on thc Chalrman 
of the Club on 2nd December, 1966. to show cmsc w h j  the lcdse should 
not hc determined and p o \ w w n  of the i d  re\ulned 

2 . 5 X .  Ry thc timc, tllc ii : . i t i i ;  L.L,IL: h~ftwr: r h ~  Public .Accounts Com- 
mittee, thc Conirnittcc: WCIX infornicd that thc position had changed as a 
d1ildrt.n'~ park over an area i)f 10 acrcr had since been brought into ~ ~ 1 s t -  
encc by the Cidf  Club and the bash of the Audit Paragraph had to that 
extent abated. 

2 59 At the Instance of the Comn~~ttec the h p ~ r t n i e n t  of Kehab~h- 
tat~on h ,~ \ c  furmhcd a notc p l n g  the miun feature< of thc ieclsc deed 
which arc a\ under - 

"'Iht total area to hc. g1vr.n on leaw \hall ht. 117 YR acrru or thrrc- 
abotitl;. The p e r i t x i  of Icaw will bc for 31 )c.lr\ uith rtfect 
from 7.3.1962 renewable at the discretion of the Govem- 
mcnt for il further p c r d  of 2 0  yclir\ suhpct to Ihc. w n d ~ -  
lion that the C;rwernmcnt \hall h , ~  thc rtght to Increase 
pound rent by 101) per cent on the cxp~r). of the fir\( pnod 
of the ka. The kase has LQm tiwd at R\ 400 p r  ,Innurn. 

1 TIw C'luh dlall not u w  or pernlir the prcmiw\ L)r An! part thcrwl 
to bc used for any p~pxe other than laying of a golf course 
on a b u t  109 31 m e s  af land dnd a children'$ park an the 
retwining area of 1 X 64 acres. 

3. The club &dl dcvcky and nlatntain at iu own cxpcnse the area 
earniarked for the children's park aah all the mienitie~ to 
the satishotion of the I~xur. The l e s w  $hall not ask for 
my grant from thc ~ w t r n c n t  The lerw \hill1 keep the 

C park npcn for ndmiclricm to all. h e  of charge 
I 

4, Thc louscc shd nix be cntitkd to any c~nnpawlion fur Jewbp 
ing ond nlaintahng the childrta's park. If the kswe fails to 

I 



maintain tbc park properly as repruind by the lessor, the 
lessor may at its option, determine the lease or take steps fbr 
the proper rnahtenance of the children's park and tbu 
lessee .shall pay to the lessor on demand al l  the costs, char- 
ges and expenses which lessor may have incurred, for the 
purpose. If at any time it is observed that the Club is not 
miuntaining the area properly or is not utilising it for the 
purpose for which it has been given or commits default in 
the payment of rent etc. the Government shall have the 
right to resume the land forthwith. 

5. If the lessor requires the land for any other purpose, i t  will gve 
12 months notice to the lessee to vacate i t  and the lcssee 
shaIl hand over the possession without any claim for com- 
pensation whatsoever." 

260. In answer to a question, the Chief Settlement Commisioner stated 
Junng evidence that aftcr the expiry of the present period of Itase ~f 2 0  
vmrs it would be reviewed whether the lease should be rcncwed. 

2.01. Thr C'omr,mce enqumd about the conception of "Green" ae 
underwod by G>\ r rnxcn t .  Thc witr,css statcd that an area marked a, 
'green' In the Ztakter Pfm sAould not bc constructed upon. It did not 
nccesmily mean that it sbould be open to the public. 71te unclcrlyinp, 
idea was that there hhould not be any crowded housing and ir,tcnsivc build- 
Ing activity on a large scale. 

2.62. At the instance of the Committee the Departniwt of Rehabilila- 
lion k i t e  fumithed a rio:e on 'Central Green' which st:~ks. 

"The rrsrd~ntial wctors in the Faridabad township h a w  bccn laid 
around a piece of land measuring about 305 acres which 

IS known as the "Central O r m "  and iq the lung of the 
townrhir, This area is to be utiliscd for Iay i?~  parks and 
sucb other recreatioaal facilities f a  thc residents of the 
township rind for institutional purposes. An nrca of itbout 
50 acres bas becn uti l id  for hospitals. t u b c ~ e l l ~ ,  schm1s. 
roads etc. wbich have btcD transferred free of co5t to the 
State Government. The cast of the entire Crntral Green 
has bem included in the value of the ploe and nalised from 
pbt-bddcrs. 



The State Govctpmtad declared it as a protected area uaQ 
the Indian Fonstr Act, 1927. The State Oovanmeat how- 
ever, did not take any action towards the afforestation of this 
area. 

2. In December 1960, a proposal was received from t k  Residctd 
of the Faridabad Industries Association (copy d the leaet 
enclosed) f a  aaotting them some land for setting up a golf 
club. It was felt that, as the area in the Central Green was 
not being properly maintained by the State Government, it 
rbould be got denotified or given to a body which cuukl 
maintain it in a better way." 

2.63. The Golf Club Faridabad have stated in a written note that: 

"For setting up tbt Chidreds Park, which had to be located near 
the town, we requested the locat Faridabad authorities to 
give us a wakr connection. This matter was followed up 
for several yean and in spite of promises, no water connec- 
tion was ever made available. The Children's Park couM 
therefore, not be set up as the soil conditions were extremely 
sandy and dry. Without water the Park could not be hid. 

However, to demarcate the area, a h b e d  wbe fencing wits laid 
out at heavy cost in order to keep out the various anixnak 
from spoiling the place as well as to stop the senera1 p u b t ~  
from using the Children's Park area ag a lavatory. A Chow- 
kidar was also kept to keep a watch and to help in protectin? 
the place. In spite of thew eff~ns,  it i\ reqctted that the 
entire barbed wire fcrciny alon$ with the nee1 hoists were 
stolen away by hooligans who even threatened the Chowki- 
dar whenever he tried to stop them. All efforts to obtain 
as~istance hmn the hxal police an!'~nrities failed. 

Having b t  the barbed wire, the Club aot'lorities set about to put 
up a brick wall in the hope that thl* same would be allowed 
to remain. Unfortunately. duriny the m d o n  of dre 
wall itself, not only were thc bricks stdcn. but the wall its& 
was coastantly dcnmlished by unruly elementg whkh even 
tbe local authorities cnaM not conbrol However, with ptat 
diftkutty aad at h v y  expeaserr. the Club maintained a face 
d lour Chorrrrkidan wba were constaatty kept m day dry 
a i d n i g h t t o c o m p l c t e t b t ~ ~ .  Asmtcrwasnar  
dll r*19abkr, the Ciub authorities at a cbsS of we? Ra 
15,000, IaU r special water cdamcticrn lo i ! s  awn h r W  
smrted at r diotancc d aver 2,000 ft., m! brought w;lm a, 



the Children's Park. The Children's Park has since beem 
compjetod and it has been equipped with several slides, 
swings, sea-saws, benches' apd h e r  ,beds and lawns have 
been duly laid out. Even a covered shed has been put up for 
the protection of the children. 

The whak area has been beautified by the planting of sevcral hun- 
dreds of annual tlowering plants, treus, shrubs etc. 

The Park which was complctcd in the early part of this year was 
opened to the Children of Faridabad township and has been 
in constant use. 

An mount of ltpproxiriiately Rs. 35,000 has bwn spent in the 
laying out o f  the Park and four Chowkidars at an expense of 
Rs. 300 p.m. have been permanently eniployed to ensure 
that the Park is  not damaged by hooligans." 

2.M. The Ctmmittec cnquinxi during evidence fmnt the represent ;I t' lves 
Lfmr l h p r t m t  of Rehabilitation about the reasons for thc delay in tlic 

development of the Children's Park bv the Frrridabsld Golf Club. The 
41uf %ttlenunt Ctmimi~sioner. 1)epartment of Rehahiitation, stated that 
35 the Cluh itself had to be citvciopcd, it naturally took then1 wmc time to 
develop thc Children's Park. U'hen Ciovcmment found that Children's 
Park was not coming up. the Club wcre served ~ , i t h  a notice on 5th M u c h  
1964 u'hich was followed by reminders iswed cm 2 1-5-1 964, 4-9-1965 and 
10-1 1-1969. In the mcantin~c.. the Cluh authorities tried to kecp the land 
grecn and put some structures there which were later on stolcn. Ihtwph 
the Cluh had asked thc Municipal Committee for watcr. it u w  not made 
available. Later the Club brought the water from their oun tubewell from 
the Golf Club and developed a very fine Childrtn'~ Park, a hockcy ground. 
;I ftmhall ground ctc. at :m expense of vbout Rs. 3 5 . 0 0 .  

1.65. In rep!) to a qucrtion. lhc witrms, iofw~red the Conin~lttct: that 
nut of thc total of 1 %  iucrc.5 of land which were to be dcveloped as 
Children'$ Park, 10 acra had been dcvelopcd. Grounds for hockey and 
I d a l l  had alw been developed. H e  also stated that c v q  citizen could 
make IJW of it as it was opm to all. 

2 .66 .  Tht. wm\\ stated that, when ii precc of land was to hr kcnt 
"Circa'. tts vdw 5huuM not bc colculotcd in LBo samr m n e r  mi for a 
sue for a buag;rk)w or a rhup. To keep tkc trd os a "Green" cxpndi- 
t w o  would br: incurr4 withma any h m c  wbrruoewr. They hod qw%- 
rcd the Pus@ C i o v m a n t  to take I- ir lldr rn-r and also the 
krral Munacipd C'on~mittec. bur both had Wed t& trks any neu%w"y aUk#n 
in * maill?r. Thcy L h r r a S d v ~  w u W  nd m i d  11 c)rrt. to paucity of funds. 
)n thcw cirwmrawt, they ccm&ked chis to k the b a t  rrrangcmmt. In 



sbpport d the &dsi taken by G m m m t ,  the witness stated : "lf a land 
irr kept vacant tmcmcBmaMs w d d  ~ m n a l l y  be made. . . . . ." He addtd 
that in this way, they had bean crbla to keep the land grew and prevent 
enmoachrnents and that too, without spending any money on it. The Secre- 
tary, Department of Rehabilitation also stated, "My understanding 1s that thc 
concept of green has been implemented. ' I ~ I  wat, perhaps, the most prac- 
ticable, the most economical way of achieving this objective." 

2.67. When the Camnlittee enquired about the justitication of including 
the cost of this plot in the development cost, the witness stated that it was 
the general and well accepted principle, that whatever thev had spent on 
the construction of the colony including the sites for roads. public p a r h  
and other convenience\, thev had recovered from the displaced persons w-ho 
had been allutted houses. The main object in adding this development cost 
i n  the prict* of plots ~ v : I \  to develop the colonic5 on no-profit ncl-loss basic. 

2.68 Tlw C'onin~~ttcc dea~red to IN lurnl5hcd n ~ t h  a note ~~,c l~catme at 
what level thc decision to Icase out thc land 11) thc Golf Club u;is taken in 
the Dcpartmcnt of Rch,~bilit;rtion a w i  tn the Ministr) of Finance TAe 
Deportment of Reh,thlittat~on Il:\\e furnkhed the follou~ng note in this 
cmnection. 

"'l'hc dwtion to a i h  ~ h c  ltrrtti to the Country C~oif Club. Faridabad, 
u.a\ takcn in the erstwhile Ministry of Rehabilitation at 
Sccr~t;~ry's lcwl. with the cor.cumncc of the Ministq of 
Fincmncc. whcrc rile propowl ;~ppro\cd .it the Ir\d of 
Joint k r c t a r y  ." 

2 70. Tht Comdtec note thd tk Ctab rrrlbodtks b v t  dtvcbpcr the 
C b W e m ' u ~ . L O C t C f ~ d . ~ l ~ a t m t b c A ~ ~  
mpnpred. m ~ t h r t t i w ~ c o r c l a a v r r t w ~ r a r ~ ~ l  
L.*e tLrr beem p d a d l y  hrli&& my hope thrt C ~ v m r c r t  will t ab  
~ d e p r ( o a # u t t & t t l u C d l C b r b S o k v c r l o p a ~ ~ ~  
. r r r r d l r d l ~ f o r t k C M W . e r ' s P u l r h r e e o r d r m ~ t k t w n  
4Ikkrr. 



2 . 7 2 . T B e C ~ w o a l d l i k e G o v ~ ~ ~ d r e ~ i t a  
gmed p o w  in mgad to the maintenance of gmo belQ in arbrrn rurns so 
U the nraet wibbk method CM be sdapted for bl6lMng tbe m r m  
a)ectir- 



MINISTRY OF TOURISM AND CIVIL AVlATlON 

Dclag in the insralhtion of equipment-Pam 5 1-Pages 70-71. 

During January to June, 1962, the Director General, Civil Aviatioa im- 
ported equipment worth Rs. 3.89 lakhs for "instrument landing system" 
for Madras Airport. The equipment has not been installed so far (Janu- 
ary, 1967). 

3.2. It was noticed that, while the site for the umsuuction of buildings 
for the installation of equipment and for the operation of the system, was 
selected in November, I96 1 and approved in March. 1962 action to acquire 
the land from the Ministrf of Defence was initiated only in November, 
1963 after a lapse of nearly 20 months and the acqubition was completad 
in May, 1966, after a lapse of another 30 months. 

3.3. The Ministry have stated (November. 1966) that action to acquiru 
land from the Ministry of Dcfence could nd be taken earlier than 
November, 1963, owing to the time taken by the &ntrd Public Works 
Department in ascertaining the dctails of the land to be acquired, and in 
preparing the estimates, etc., and to a decision to extend the runway, which 
was taken in the meantime. Further, that in <@re of the best efforts made 
with the Ministry of Defence, it took ovcr two years to secure possession 
of lands, etc. 

3.4. Explaining the reasons fur the delay of 20 months in the installa- 
tion of equipment by the Central Public Works Department, thc Secretary 
of the Ministry of Tourisnl ,and Civil Aviation statcd during evidence. that 
the main ream for the delay was that in 1962 n decision was taken to ex- 
pand the ninway to make it suitable for W n g  operation. The work of 
expansion ol the w w 3 y  took about a muple of years and was completed 
in 1963. Thc witness further stated that the middle marker, o m  of thc 
compoaants of thb instrumental landing system, was a vsry sensitivu instnr- 
m t  and the precise location could not be dctennincd without a physical 
sumy after thc completion d the mnway. A completed m w a y  was not 
always 100 per cant level. So it was found nactssary to have a htnlm 
physical survey after the conqdction of the runway. 

3.5. In reply to a qucction, the witmxrs stated that thc runway did ad 
take a very long time because the sanctian was givcn in 1862 a d  thc 



runway was completed in 1963. From 1963 onwards, it took another 
few months to complete the physical survey and to come to definite con- 
clusions about the requirements. The next step, was to determine tho 
exact plot numbers. revenue plot numbers, the areas etc. This work had 
to he done in consultation with the Ministry of Defaxe as the land belong- 
ed to them. This procedure took about a year. Then certain discrepan- 
cies were discovered and the- was further correspondence between the 
Ministv of Tourism and Civil Aviation 8: C.P.W.D. and all that went upto 
1965. 

3.6. Thc Cnmmittcc dcsircd to know whether the Ministry of Tourism 
& Cic.il Aviation were satisfied that the time of 30 months, taken in the ac- 
ciuisltlon of land from the Defence Ministry was unavoidable. The witness 
statr:d thnt a,lctngwith thc project of instrument landing system in M:ufrw. 
the Minhiry had a number of other important projects at Calcutta, Hornbay . 
& Dclhi airport$ to which higher priority at thnt time were being given. 
The witrms added that. ".411 these works alongwith a numhcr of less im- 
portant works were in die hands of the Department. and prccxcupation aF 
well as even occa\ionally. as 1 notice from the earlier papers. reasons of 
economy made the Department at that time attach a lower orinriry to 
Madras." 

3.7.  In re@y to a question. the w i t n w  stated that there was no delay 
in settling the differences between the Ministry of Def~ncc. irnd Ministry d 
Tourism & Clvii Aviation Timc wits however. s p n t  in findins out exact 
plot numbers, the areac etc. 

3.8. The Committee wcre further infomicd that the entire land did not 
belang to the Ministry of Dcfencc 'Ti~cre u u  some Iiind hctlonginp to 
prwate parties. as well ac State Government. There was correspondencr 
with the Ministry of Defencc about a particular plot of land which belonged 
to a private party 11 t ook  wme time to finalise the m t t c r  Mewwhile 
thc requirements of the Department also changed. and consequently a larger 
plot of land was required. The rquiremcnt for a larger plot of land was 
indicated in detail in the middle of 1966 

3.9. In reply to question, whether thcrc was lack d coordination kt- 
w m  the two Ministrim which had muttcd in M, much delay, ths witnera 
ztated: "Some time WM have bccn raved an that. I am afraid thrt 
these thing take a hit knrger than they should j d g b g  by pcrhnps olhcr 
comparable cases, even rmc year is not tor, tang. but permally 1 think that 
the pcriod should havc betm hortcr." 

3.10. F ~ o m  Ihc summary d carrespaufcncc cxcbanped hclwccn th~, 
Mmistry d Tourism and Civil Aviation and Ministry d Dcfcn~e, funtithad 
to the Committee, it is noted that the Ministry d Tourism rrnd Civil Ada- 



tion Brst reqwted the Ministry of Defancc in their Comrmmicadoa dated 
26-1 1-1963 that the local Defence Audharitia be dinctcrf tu haadwef 
the land and building to them. The Miniistry of Taun'sm and fivil Avia- 
tion almost issued every month a reminder to the Ministry of Defence m 
questing them to expedite issue of orders for the transfer of land and the 
building. 

3.1 1. The Committee also note that the Ministry of Defence after a 
lapse of ten months and issue of seven reminders by the Ministry d 
Tourism and Civil Aviation, informed the latter Ministry that their letter 
regarding transfer of land and buildinc, had been p m e d  on to the officer 
concerned for necessary action, 

3.12. The Ministry of Tourism and Civil Aviation in one of their 
letters to the Ministry of Defencc pointing out the urgency for the finalisa- 
tion of the case, stated as under:- 

"The building was holding up the installation of a very etwntial 
navigational aid at Madras and we could ill afford to con- 
tinuc the situation without incurring the cr;tici\m of the 
International airlines and the International Civil Aviation 
Organisation and that we would also be failing in our obliga- 
tion to ensure the safety of Civil Aircraft. if we did not 
provide this navigational aid soon enough It wa5, there  
fore, requested that the Civil Aviation Drpirtment may & 
permitted to czury out the construction work of the 1-oc a I '  ~ser 
building which uas one of the compnmtc  of thc Sitt~ga- 
tional Aid on the land at the Maconic I . d p e  m d  of the 
runway." 

3.13. The Committee further note that a\ man) ah 2 2  comn~tmicnt~ons 
during the period October, 1964 to May. 1966 had to be c ~ c h n n p d  bet- 
ween the two Ministries for the finalisation of the caw 

3.14. Giving thc prcsent position regarding the inht,illat.ion of tbe equip- 
mat  the witness stated that the Ministry of Defence had now given all 
necessary clearances, and had issued instructions to the lower formations 
to allow the Ministry of Transport & Civil Aviation to go ahwd ~ i t h  tk 
work. The witness further stated that the work would be completed with- 
in six moalhs. 

3.15. Tha Committee enquirt4 whether the delay in installation of the 
equipamt pracluded any claim against the suppliers far malfunctioning of 
the equipmcLLS if noticed after the installahn of the cquipmnt. Tbc 
rqmmatative d the Ministry of Tourism and Civil Aviation stated ''lhirr 
is a pmiskm aqulpmcnt. Ndhhg can go wrong." He also added tbat 
the equipment had bcca checked a d  was being checked periodically cad 
found in a&K. 



3.16. The Director General Civil Aviation further stated that by buying 
the equipment b a r k  the Departmat of Civil Aviation had saved consider- 
able money as the price of the equipment had since then gone up. 

3.17. The Coomhe am dbrtrsssed to note that the equipment wbich 
ms imported bdwaea faaonry and Jme, 1962, has not yet been tutplled 
even a&x a Lapse d about six years. The Committee deprecaie this groes 
Islsy. They ue mpdsed to haow that It took nearly 20 months to idtiate 
rcbiw to acqlrire k d  oe tbc selected site. The Miatstry of Defence took 
a kag t h e  to relePse the land and the aqnisitbn was completed in May, 
1966, aQIer a lspse of 30 months The Committee feel thai, when t b  
Ministry of Tourism and Civil Aviation wen! of the view that "the building 
was holding up tbe fnsQUntioa of a very essential nnvigatiml aid at Madras, 
that the could 1II rdlord to continue the situation without iacumhg tbe 
cdtickm of the lntmmtbrral Civil Aviation Organisation" and tbot they 
%odd also be Epiitrp in their obligatiov t o  mwre the \aft.(! of Civil air- 
m," they b a l d  have tnkea op the iwic 04 the release of b a d  at the 
highest levd from tbe Ixghiiq rather than enter into a p h u d e d  corro- 
pondence a4 a lower kvd. Such &laps in i n t e r - d c w t a l  dcalingz not 
d y  indicate iack of prc%pcr co-ordiition and m m w a t k m  between the 
different Ministries d thc Government of India hut alw a lark of apprecia- 
tion on the part of m e  Miniistry of the needs of &en. 

3.18. The Committee feel that in such c a w  in future. the .* ' . a c e  of 
the qanisatioa recently set up in the Cabinet Secretariat to effect co- 
c k d i m  behNeen various Government agencics should he tnCrn :~nd 
detsp in execution of sncb impcHtant projects slridly avoided. 

3.19. lbere was also lach of coordination in the purchrrw of ryuipinmt 
Md acqaisitioa of b d .  The Committee feel that the Minivtrr ol Towirrn 
md Civil .Aviation should have initiated action much earlier in q r d  Icn 
the seledion and acqoisithm of land ro that. by the time llre WrLtww 
was received h.om abroad, it could bave been in5Wled without fnr low of 
time. Keeping imparted equIpMsr Idk tikc thh ant onlv block3 money 
iad invohes the rbli of deteriorptlon bul atw all- (hp wbcdulc .of h4& 
tPtion and its cammbiimg and hampers the very obfect for which m h  
qltipmeal Is imporled by s p a d q  d m b k  lonip exckmge. 

3.20. With a view to provide facilities for the foreign and upper class 
Indian tourists, the construction of a canteen-cum-rest house at Ajanta war 
sanctioned in October. 19.C.K at an estimated cost of Rs. 2.64 lakh* (rcvls~d 
to RJ. 4 19 lakhs in March, 1965). The work was actually c o m d  h 
March, 1960 and was expcctcd to bc cmmplcted by January, 1961 but 
except for a wry few minor itemq af worlr. the building was cnmplctcd anti 
handed over to the Tourist Department only in Septcrnbn, 1964. 



3.21. The rest bum was, however, not put to use by the Depsrumnt 
for paother 18 months between October, 1964 and March, 1966 as accotd-" 
jng to the h p t m e n t  there ware construdional defects in the layout ofn 
the drainage and water pipes, sanitary fittings, plumbing, sevexal mcom- 
pltte and defective jobs in the building, in addition to inadequate water 
supply. No respmsjbility has been fixed so far for these defects (Nav- 
ember, 1966). 

3.22. In April, 1966 the building was leased to a private caterer but 
it is reported that as he has not been running the canteen-cum-rest hause 
satisfactorily, a three months' no t i a  has hem gerved for premature termi- 
nation of the lease on 20 September, 1966. 

The case was reported t o  Covernrnent in 'hm1hc.r.  l966;_ their re- 
marks are awaited (January, 1967). 

3.23. Explaining the dclay of 41 vears in the con<truction of thc rest 
house the Additional Chief Engineer. Centr:il Public IYorks Department, 
giving further details of the case stated that thc dclay In the construction of 
the Canteencum-rest house for tourists at Aianta w.1, i!iIL :L: . iib rcnloteness 
of the area. He added that it was difficult to get n cnntractor to rk; tk 
work. 

3.24. An advertisement in\ itinp tenders N as i\wxt In "in rtnhcr. 1959. 
and tenders W O ~ O  received in Dcccrnher, 1959 The construaiw w r k  
waq awarded to the lowest rendcrer in March. 1960 aftr'r negorintion. The 
Committee enquired when thc sanction tvaq $iten for ci3niiructiC)n In KO\- 
ember, 1958, why tenders \\ere invited ,.:'wr a Icwg  tin:^ ?-he u h e s s  
m t e d  that the expenditure sanction was. gibe11 in 4prii. 195Lt F\cn  .~ftcr 
the award of work, the site was not ava~lnhic for r ~ o  muntI:\ Thc con- 
tractor left the work in the middle. Then tcndcr\ \\ere cailcd for the 
rcninining work. The contractor who W J ~  then ana r t id  the work also 
left the work bec ;~ux it wits n diflicult ared. Thc witncss di.sclo\cd that 
for the dclay in the completion of the work the Department had pcndiscd 

I C  contractor to the fullest possible extmt. 
I" 

3.25. Thc Comminee enquired as to why the constructhnol defcctg 
could not be notictd by the CPWD while tht construction was in pr- 
'h Searttary to UKI Ministry stated that in addition to smlcturrtl defects, 
there were wmc defect+, which hnd dcwloped later on. The A d d i t i d  
CMef Engineer, 0 stated that the contractor did not com@etc the wort  
aad ran away, and the Daprtmena: had withheld R w m  of RI;. 20,OW which 



was due to tb cootractar. Tb4 defacts which developed later on were 
due to lack d udutamm fm which the contractor had been taka to 
task. T h  dbabCts m in thC finish. Some of thwe defect.\ had now 
been remoped. whits others were yct to be rectitiad. 

3.26. Askad if there was no departmental supervision, the witness stated 
that an overseer was incharge of this work. The Assistant Engineer also 
used to visii the work once a month. 

3.27. The Committee d e w x i  to know the reasons for the increase in 
the cost of the Wdin!p from the original estimates of Rs. 2.84 lakhs to  
Rs. 4.19 lakhs. The Additional Chief Engineer, CP\W stated that in the 
original estimates certain items were nut included Solue items were also 
added later at the instance of the lourist Department At the time d 
preparing original estimate. it was thought that power would be ailzilablc 
&om local resources but i t  did not ni .!crialisc I t  was, thcleforc, decided 
to have a separate power generator at a cost of Rs 12.000 To solve the 
problem of water, a pump was provided at a cost of RII. 5.000 A small 
weir was also built in the river at a cost of Rs 26,000 This Iten1 +\..I\ also 
not originally included an the eftimatc Developing the levcl of the area 
in front of the Tourist Bungalow was another item takcn up \ubsequendy 
The witness Eurthor stated that the ratec in the rnedntimc had a l w  gone up 
and therefore the increasc in the rate had also to bc :iddr.d In thc cost of 
the building. 

3.28. The Committee were informed during evidencc that thc weir was 
built for very small water supply requirements. but later on i t  was tound 
that the water supply was inadequate. In reply to a question the witnm 
stated that the weir was a small wall. It was d m i ~ w d  by the departmental 
Engineers. In their note the Ministry have stated that "Thc locaticm of this 
d r  had been fixed on the basis of the invmtiptions rcrardinp the vclmity 
of water and the shihing of sand. The weir has. been founded an fully 
rocky bed as such, the question 04 vtlwitv and ghiftinc of $and d m  not 
arisen. 

3.29. At the instance of the Committee. the Ministrly of Tour iw  and 
Civil Adation have also furnished a note indicatinp the action taken or  
prop*,.*tl to k ts':tn tc ensure adequate water supply for the canfecn-cum- 
rest house foi the peneral tauricitx I t  has alm bcen stated in the note: 
"An S-ft. high weir has been oon.9tmacd on rivet Vaghour for paPidhg 
watm supply to the cantccncum-rest houw nl Ajanta. A pumping set 
doag with two rtcel tanks d 1600 gallon capdty  and a water filtration 
plant were also llnstalkd far supply of water to the cantccncurn-rest hue.. 



Sioa water supply podti011 continued to be u n s a t i d ~  due to gro* 
derPoad, the Mahambtra Oovanmcnt drew up a short-term and a long- 
term #:bane for aupentmg water supply at Ajanh." These schemes are 
as follows:- 

( a )  "Short-term Scheme.--It provides for the ~nstallation of 3 B.H.P. 
electric water pump for drawing water from the Kund at 
the fo1.t of the caves and laying of 2" diameter pipes from 
the Kund to the two steel tanks for ensuring regular sum 
of water only to the rest house and the canteen. The work 
was carried out by the State Public Health Departmad 
Preliminary estimates sent by the State Government for thb 
work amountcd to Rs. 17,900 for which sanction was issued 
in September 1966. However. the actual expenditure m- 
curred on the scheme, as int~mated by the State Government 
recently is Rs. 24,482/-. Due to a sudden downpour d 
rain in midJune this year, the pump was wasbed down into 
the Kund and some of the pipes were also washed away. 
The State Government was requested to reinstal the pump 
and repair the damage dune to the pipes which they have 
agreed to do." 

(b)  "l,on,g-term Scheme.-lt provides for the coastnrction 06 6 
masonary weirs on river Vaghour for storage of river and 
ram water which will further augment and ensure regular 
wslcr wpply not only to the Canteen-cun~-re:; hr!use hut 
also to the small colony which will come up when the place 
is fully developed. An estimate amounting to Rs. 10.16 
kkhs has been received from the hhharaska Government. 
Sanction amounting to Rs. 1,97,057/- for the constructioa 
of the first weir has already been issued to the State Gcrvrm- 
ment which has called for teadcn. The Cowrnment 02 
Maharashtra bas k n  requested to consult the Central Water 
and Power Research Centre at Kbadakvasla before the 
consvuctioa of tbe masanry weirs is startad" 

"Simdtanaously with the above, the National Geophysical Research 
LnstiMb at Hyderabad, was requested to investigate tb 
passfbility of locating ground water at Ajaata. In their 
report reccivcd recently, they have sbted 'the areas anwrad 
the caved arc very d W t  for tapping gromdvmtu in any 
considerable qwntitics for purposcl~ d tourism. 
wms to be no possible rourrc of godwater within* r 
rewaable duma ti*. As thc area gets au amrgs 
~ d W t y ~ , m h r d s ~ d u t t b e y s h o r r l d  
g O a b w r d W & h p b S f C X ~ g d l r P r f u x ~ a ~ e t h 8  



I- s& of dams. Dam& will not d y  add to the natlanal 
bwrntp of the regh, we foe1 thc constru&m of the is 
the d y  way to solve the problam.' 'Ihtir repart thus c4a- 
~ J I S  the decision b d y  taken to construct a series of 
wstn sn the rhm Vaghow for conserving river water for 
augmenting the water supply at Ajanta." 

Nnn-utih'sation of the build in^ 
3.30. Asked why the building was located in the low valley, when other 

betttx sites inviting and attractive could be selected, the Director General, 
Tourism stated "I think in this we are responsible." 

3.31. The Committee desired to know as to why the building reniained 
unoccupied. The Director General. Tourism stated that thc Department 
was trying to put the building into use. The Cmteen pr t ion  was being 
utilired consistently. The portion that was not utiliscd rclated to the 
faur residential rooms. as some of the basic facditieq were not availnblc. 
The witness stated that "The demand hod come to be something like 
thousand per day whereas we had originally planned it for 50 for a month". 
He added "The increase in the number of tourist< reflected tourist explosion 
3 q  wch and the anxiety of ?he Depnnment t o  provide certain facilities for 
the large number of middle class people who are coming through " 

3.32. In reply to a question the witnes\ \tatcd that according to the 
@re$ of turnover of the tourists, it wa\ tt profitable yopwition to run the 
mtern-crtm-rect houw 1 hc attne\\ further itatcci that thew tourist re\t 
hotses were neant for the domestic tourr\t\ well a\ for the foreign 
tourists. He canceded that the tourist rcst houw !.\a$ a I~ltlc cupcnhr for 
the middle class tourists. 

3.33. As regard5 the m i n e  of the canteen. the witnecc c ta td  that 
there was a mtraaor  who was running the canteen. His performance v w  
nnt satisfactory. A notice for the termination of his m t r a c t  wa\ p i m  
to thc contractor which impelled him to show €Tenter effort. The notics 
was not enforced. The witness also ~tated "We can enforcc it the momrnt 
we can find another perrotl." The work war, awarded to the prewnt con- 
tractor becaux he was prepared to bring water which wa\ a r c c  from 3 
distance of men furlongs. The witness addcd that thc rent of the crtntcen- 
cum-rest h o u e  a 3 5  Rs. 1 0 . 0  per annum. 

3 34. The Cornmittce dedrdcd to know wbet)rcr, in view of the k g 8  
number of tourists visiting Ajaata, drc Dapartrncnt had examined tbe 
poslility of running the canteen dqmtmantaliy. The Director General, 
Twttsm stated, "Wc will certainly lab this up. What haa happcaad IS 
*st we hew haBQa over an t b  to thf indim Tourianr Devcbpmastt Cor- 
poration We will bc jointly running it in a busi&6 manner. Om of 



tbe lessom we have l w n t  out of this txperieoca is that we s b d d  try Pad 
&rd Mvmc mate enterprising managerial arrangement. In the car~ae of &hg 
this, chmg of contractor will be one of the facton. Just at the m o d  
we do not have anybody capable of doing this." He further stated that 
"In fact the Indian Tourism Development Cotpotation is think@ of risking 
the local hotel association to take over the responsibility. The problem is 
to find somebody professionally competent to run thi\ " 

365. Tbe Commftlte are didread to mote that tbtre rrss a dchg of 
l r b o e t f o r a r y # r e L t b e ~ d a a t d a h d f y t r v s i a d W  
of tbc CPld+er-cum-Rest House at Airst.. Tbep note that tbe bilial 
delay was dae to n0m-a- of bod MI April, 1960, wbik tlu mmc- 
tioa for tbe constrodbn bad been givm m Octokr. 1958. Farther &by 
was due to dilficutty in getting a suitabk contractor to execute tk caastrsc- 
tioo work at the sekcted s&t and the k k  of w e  wpply for d r m m  ad 
co&mchd purposes. The CommiUa feel that. if tbe Dcpartr~eet had 
visPoliscd t h e  diacolties d c b t i y  btforrhnnd this abnormal debv h 
h e  completioa and utilbstioA of the building couM bave been avoided. 

3.36. Tbe Cormnittee are also left with tbe imprrssioa that &re was I 
laxity in supavip'i in the construction oi this building which aee l  to be 
investigated A c h  sbmM be taken against all those oltkiah d m  arc 
found to bc at fault. 

3.37. The Study Group of the Committee noticed during their ,isit ta 
Ajanta that tbe Caatccn -c urn. Red Home had btea W e d  at a low silt. 
The Committee consider that delniled investiffatioas rbouM have btea made 
so as to sekct t k  best spot. prefernbl~ one baoieg a good v k m  of the aoau- 
meat for the hxatbs of the R M  H o ~ s c .  Tlc Cormaittn also feel thd 
M a r e  undertaking construction of a Rcst Hotme Tmrisl Home at a pbre 
oC aPtioad and intmmthal tourist idmst like ijaata. a careful study 
should be made about the requiremeats of toarids (both foreign Pad Indian) 
wbo would be making a .  of it. Tbt facibtks in a Radd House Tourkt 
Hohe should be provMed In accordance with thew requirements wbik 
kccptrg a sufficknt margin lor fuhve expawha. Tat style of u c t d k h m  
should hamoak w.ifh tk monuments and the ~urmadhg  uc9. Spa id  
care .&odd be taken about smnitary armffcansts. Drhkii water fa&& 
t k s a s c # r l d b c p m v h k d , ~ i r l c o r c b c i a g : ~ c a t o r r c t B r , t t l n ! ~ c c L f n t  
h coabn&ution. In pcnwsl, the of *wfQI sbdd be plcrtW 
amd .aarc& 

3.38. Tb Cosarlltcc also feel t h t  wkst a taark( rcqaim tk aos( 
d t a a ~ b r w ~ J - g n r d o a t ~ l S l r c A t i r f i r k ~ ~ t o  
~ d a Q ~ .  H n q b b m ~ i d W L t ~ p n , * W c f ~ e s d n t c ~  
ch+rhrpbymamndbgrp# lr i em.  



3.40. 'IRe Colaarltt# would We the Departmeat to hapnwt the cater- 
smqmmb fa the Chateta-cum-Rest House ot A W  by - the 

help d tbe ledhn TomEPar Development Corporation. 

3.41. During the departmental inspection of the Tourist Office, Madras 
md the Tourist Bungalow, Madurai in 1964. seriou5 irregularities in the 
maintenance of cash book and other records werc noticed and ll!"prrlimi- 
nary enquiry indicated defalcation of Government money to the cxtcnt of 
3bCx1t Rs. 25,000 by the accountant of the Tourist Ofice and the manager 
of h e  Tourist Bungalow, Mdurai .  The matter was, however, repartea to 
Audt in July, 1965. A .special audit of the accounts conducted in Novem- 
ber-December, 1 965 disclosed irregularities, involving a sum of Rs. 30,330 
during the p e r i d  April. 1960 to June, 1965 ns detailcd below.- 

Ks. Ks Ks . 
Cssh balance a\ per czsh book a$ on 

30 September, 1964. not found in 
the cash chesr 

Double d k a l  of catering charges 
payable to the steward of the 
Tourist Bungalow at Mahabali - 
J"'ram 

Double ennies in the payment side 
ofthe msh bod in rcspccr of rhc 
m e  transaction . 

CMlmio?s and bills cncashcd not 
bmug'zt to acruunt. 

Entries for payment in the cash book 
not suppcmad by vnuchers, inwicles, 
payeta' aduwwledgementr, u c .  . 

Amount misapprgriated by issue 
of spurious bills (as di-wloacd by 
deprrvncnta] invcPtigation) . 

Shcnz/Iicm-odl#t'~~~ of lodging clsstffcr . 



3.42, The j-w w#t r~nBcrtd posJibk by the f@m @ * 
m e  the prescribed ~Ics/checIw about handling ot casb, of 
cash book, r d p t  of vouchcrs in support of the expenditure incurred out of 
the prcvious dvdnces, ctc., and by laxity in ~upcmisim. 

3.43. Out of the total amount d Rs. 30,330, a sum of Rs. 13,731 
was recovered by the Department up to May, 1965. The ~ a s e  h under 
mvestigation by the Special Police Establishment since July, 1965. 

3.44. The Curnnuttec desired to know as to why no checks were made 
during 19-63 when the embezzlement took place; the representative of 
Ministry stated that checks were certainly being exercised. Thir ern- 
mcnt rvhich came to light in 1964 was reported to the Audit Department for 
a special audit. 

3 . 5 .  The Committee asked whether at any  time the cash was verified. 
T h c  w l t n m  stated that there was continuous supervision. Cash verification 
wa\ done at the relcvnnt s q e s  when the inspection took place. 

3.46. I n  reply to a question, the witnesr stated that apart from 
Rs. 13,731 already rc&vercd, no further amount had since been recovered. 
He further stated that the investigation stage was over and the case war 
before the court. The Ofticen of the Ministry had been to the court to give 
cvidence. The two officers involved in this case, were an Accountant in 
the 'Tourist Ofice, Madras. and a Manager of the Tourist Bungalow, 
Madurai. 

3 47. The Committee desirrd to know whether any responslbity had 
been fixed for the failurt lo observe the prescnbtd procedure as well as for 
laxity on thc pan of the supervising authoriues ~ h ~ h  facthtatcd thrs 
embeulement. The witness stated h a t  the explanations of the two mior 
officers had been called for and were under consideration. He further 
added, "But, prima jock we fed that it might be difficult to pin any sptci6c 
rrsponsibility of failure of supervision on them. We have not taken my 
decision about action to be takm against them." 

3.48. As r e d s  the remedial measures taken to check the rrcumbce 
of such cascs. the Director General. Tourism stated: "Now we have reguJu 
annual inspectton (4 ell the tourist offices. We PIP try1ty to put the 
aing of these bungalows on a much man business-like and effective basis, 
w that we get lumpsum for the use of the facilities Ikad the details of tbs 
management of the* small mounts can be bttter conducted localiy." 



M. R. MASANI, 
Chairman, 

Public A ccounrs Cornnuttee. 



I 1 1 1  Hume .Vli irs  I h c  C'ommittcc notc that copper clad cuhles worth h. 36.22 l a b  
rmeivcd as a gift imported in April, 1964, have not bata used so fu ia 
the p r o p t  initially cnvis:~pccl due to reported financial stringency. 
Cummittce hope that the Mnistry of Home Affairs, in consultation with the 
Minisby of Finance, will be able to utilise these cables -with. In E 
c;4sc it is not possible for the Ministry to utilise these cables, the Committee 
suggest that thc same may be handed over to the Posts & Telegraphs Dew. 
who have a ready use for them. 

* 
Committee would like Govcrnlnent to make a critical review 

01 the procedure for procurcnlcnt of Supplies for the NEFA Adminim- 
tion without further delay so as t o  achieve maximum economy and &kieocy. - 

rhe Conmittec hope that the rc-constituted Supply Board with 
11, ~cvt\eJ  functions will play a more ctiec~ive role and the system of pro- 
iilrcmmt ot supplies for the NEFA Administration will be placed oa a 
soundcr footing. 



3 1'29 Home Affairs The Committee consider it unfortunate that despite the heavy 
requirements of vegetable ghee, the NEFA Administration did not initiate 
any action till January, 1967, to obtain supplies a t  the manufacturers' price 
either by direct negotiations with the ma~ufacturers or through the interval- 
tion of the Ministry of Food and Agriculture. T h i s  lack of initiative on tbe 
part of the Administration resulted in an avoidable extra expenditure of 
Rs. 1.31 l akh~ .  

The Committee hope that suitable arrangements will be made with- 
out further delay to  procure in future vegetable ghee for the NEFA 
Administration at the manufacturers' price and thus effect a saving. e 

The Committee agree with the Ministry of Home Affairs that 
"there is really no good reason why the Supply Advisory Board should aot 
have accepted the lowest rate of Rs. 88 per parachute fur 15,000 parachutes. 
It  seems that the desirability of procuring 15,000 parachutes from the 1- 
tenderer at  Rs. 88 per parachute did not occur to the Board a t  all." As 
pointed out by Audit, this lapse on the part of the Supply Advisory Board 
has resulted in an avoidable expenditure of Rs. 30,000. The Committee 
hope that with the re-conqtitution of the Board and the issue of detailed 
instructions to them for processing tenders, such lapses will not recur. The 
Committee cannot too strongly ernphasise that whenever it is p r o p o d  to 
accept tenders other than the lowest, detailed reasons should be recorded 
and that all such cases should he put up t o  the next higher authority for 
wrutiny and sanctioa, 



The Committee note that parachutes and other Supply Droppidg 
Fquipment valued at Rs. 28 lakhs are lying at outlying places. The C6m- 
mittee desire that an carly decision may be taken to retrieve or otherwise 
ri icjxw of the parnchutcs and other Supply Dropping Equipment from the 
outlying drfficult locstron\ so that the material does not deteriorate with 
thc passing of time 

'The Commrttce uould also like Government to take an early decision 
: ihut  the disposal of :9,-76H p;trachutes and other Supply Droppjng E q u i p  
rnent valued at R\ 51 19 lalhs \+hich is stated to be under consideration 
( 4  Ciovernn~ent Accordin!! to the Air Force. 18 feet parachutes ca~aot  
bc utrlised effsctivcly in mr droppings its theze are outmoded. The Cow- 
mime would Like Ciovernnirnt to consider this matter further m detd  in 
con.iultation w~th  the Air Force authorities with a view to take an eariy 
decision ithr)ut th? \tnndardlsatmn of the sizes of parachutes required for 
:ltr droppings for different con~nmditic\ a s  well as taking into account tbe 
type of aircraft to hc used so ;I\ to ensurc rnnxin~urn utilisntion of parachutes. - 

' 1 7 ~  C'onmllttce find fronr the Miniary's note that during the period 
1962-63 to 196.5-66, thc nmibcr of crvicenhle parachutes retrieved was 
1 , 4 ~ , l 9 2  as apainst 1,56,426 pilrii~hutm purchased during the same period. 
The Commiaw desire thnt an enquiry may be conducted to  find out:- 

( i )  Whcrher losses of parachtrtcs arc comparable to similar losses 
in other seclors of the country, where airdropping operation, 
urc carried out. 



(ii) How ni;lny .ccrvicenble retrieved parachutes have betn p r d  
jnto service again and how far frc41 purchases have been re 
d~rced due to the usc of tlme pmichutes. 

(iii) H o w  the s i x  of thc pariwhutrs was fixed at 18 ft. and to what 
extent the smaller size of the parachute is responsible for tbc 
heavy losses in air droppings. 

IInmc .lfTarrs The Committee regret to note that the training-cum-production 
centre< were npcncd in the Andaman & Nicobar Islands without proper 
.~wessment of the availability of raw materials, aptitude of the local people 
:rnd avenue5 for en~ployment of the people trained in the Centres. This 
rcwlted in an infructuow expenditure of Rs. 1.56 hkh% 8f6 tifk 

b- 

happy to find that no peritdical awssment of the schema was u n d ~ r t a h t ,  
:s hich wnq allowcd to continue without much benefit for three to fcRtf 
r The Committee fcel that. i f  n periodical review had been ntade, 
wnlc of the expnditurc on thc whemc which ultimately proved to  be infrur- 
t im15 could have heen saved. 

The  Committee also desire that before latmchiag such training 
cchcmcs in future. it ~hould be ensured that they are planned properly M, 

that such C ~ Y F  of infructuow expenditure do not rear. 

The Committee repet  to note that the Budget estimate3 far (be 
Indo-Tibetan Border Police Establishment werc not prepred r- 



keeping in view the actual rguirements. They find that in this case the 
,rctual cxpenditurc fell short nf Budpt  ee\timates by 68 per cent. in 1963-64, 
53 p cent. in 1964-h 2nd 47 per cent in 1965-66. While the Committee 
undentand the d~tficult~c\ faced In raising the Border Policy they cannot 
~ppruciate why year after vcar Budget provision wag made grossly in ex- 
of  requirements The Committee desire that the Border Police Establish- 
rr~cnt should prepare their Budget estimates more realistically. keeping fn 
bicw thcir actual rcquirernents and the likely availability of equipment and 
stores 'me Committee cxpect Government to scrutinise the estimates of 
the Border Police Fst;~bli\hn~ent more closelv before includiap them in the 
Rudgct estimates. 

YIw Conmittr'e are ccmstr;tinsd to note that though initially it 3 



Home AIi‘ai~ s The Committee desire that early action should be t a b  on t k  
Kcport of the Review Comniittec which was submitted to Government ia 
December, 1966. In particular. the Committee would like lo invite the atten- 
tion of Government to para 10.9 of the Report of the Review Committee 
whcrc they have madc important recommendations regarding improving 
budgetary and financial control and audit arrangements in the Institute. 
The C'ommittee would like to be informed of the action taken an the m m -  
mendation\ of the Review Conmittee contained in para 10.9 of their 
Keport. . JA.! 

i)ep t. 01 Ilir Committee note that out of 812 compensation applications 
Reh,~b liln~i., I pending on 31st Much,  1966, 807 cases h w e  already been finalised and 

- ctforts are being made to finalise the re~najning 5 cases as early as possible. 
They further note that the Government have since decided not to entertain 
m y  fresh compensation applications and that only in rare cases wbere some 
p b h c  dues are recoverable from the claimants is condonation of the delay 
in filing such applications allowed. 'They hope that, as decided at the 
I.Zeglonal Settlement Commissioners' conference held in October, 1967, the 
Ijepartment of Rehabilitation will strictly adhere to the maximum time limit 
of three months for finahsing a fresh compensation case. 

'l%e Committee note that 6507 statements of account of the aggre- 
gate value of Rs. 0.90 crorc were pending on 31st October, 1967. 



1 hey would Ithc ti) knou the effect o f  the new zygtern according 
to which the cash compensatron waq to he pad a p m t  any unutilised state- 
m n t  of account up to the value of Rc. 2.000 If a mnsidwable number of 
pending \tatcments of acmunt are liqoidated. a< ic expected. the Depart- 
ment of Rckabilitaion may examine the que4ion of nkinr this Emit fmthct. 
in coosu1t;~tion with the Ministr! o f  Finance. w that all the rending +t&- 
~ i ~ t - n t ~  of xcount arc Irqudatrd as r,lrl\ :I\ p w ~ h l :  

Ilic C'o~tw~ittec w u l d  also like to know .I\ to whcn the Depart- 
rncni ( 9 f  Rehabilitation hope to cmnplcte all corrections In thc demand 
rcpl\tcr\ regarding arrcnn of rcnt 

I'hc Con~rnincc k)pc th.~t (3ovtlrnrncnt ujll take nressary steps 
\ ( I  that the ecquilcd rind Chernnmt-bui l t  prtrprties are disposed of at an 
rarly dntc 
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1 4  2 3 -  1)cptt. of The Committee r c p t  to notc that Ciovcrnment have been able to 

liehabilirarron rccovcr a sum of Rs. 70 lakhs only out of Rs. 430 lakhs which was out- 
standing. They suggest that, in consuftation with the State Govern-ts 
concerned. vigorous cffartc should hc made to realice the outstandjng dues 
,,f H,. 360 ~; thh \  and to ensure that thc suhscquent dues are not allowed to 
f:tll in arrears 

'I he Committee arc cunstrmcd to notc that a sum of Rs. 60,000 
h c c m ~ c  irrccoverabl~ due to liquidation of four uwprative societies. Ihe 
<'oaunittcc desire that Gwernmcnt should take appropriate steps to wfe- 
gu;ud thcir financial intcrest in caw these societies are found to hoM any 
1-F. The Committee also desire that clearance of outstanding -v&es 
from Government departments an well as from othcr private institutions 8 
should bc c x p a d i .  

'l'hc Committee note the progrew made by tbe Department of 
Hehabdit:ition in disposing of the properties at Faridbad. They desk 
that thc Department should review the efficacy of tbe tender system, which 
they havc now jntroduccd, so that the rcrnaininy properties are also d i p  
cd of a< early as possible and the outstanding c:r.scs of conveyance de&/ 
.Igrecncnts are cleated expeditiously. 

The Committee. find from the deed of imsc cntered into betww 
tk Golf Club, Faridabad. and the Government of lndis that no time libnit 
wrs laid down for thc ctcvcl~~yment of the Children's Park. Ihe Corn- 
mirtec. fcrl that a ti* limb for the devclopnlcnt of Children's Park could 
u ~ l l  h;lvc k c n  laid tlown In thc k r d  ituclf. 



fhe Cornrub note that thc Club authorities li,rvc d c \ e b w d  the ChilJ- 
rcn'c Park. a hockey grouad and a football eround wee the Audit P a n  
wa< preprcd. They a p c e  thal the objixtivcs Government had in mind 
haw tlwv h c n  partially fulfilled. n ~ e y  hope that Government wiH take 
uirahls ,rep\ to cnwre that the Oolf Club also develops the remaining eight 
.tcres of land cannaded for thc Children'\ P x k  in nccordance w t h  the term 
of thc Icaw 

The C'oniminrc hwc  nu ~loubt th:~t Govcrnmcnt will ensure that 
. I I I  the conditions prescribed in the lease deed arc carried out by the Club 
and that the Children'$ Park i\ well maintained b) the Club 

The Ccm~nlittec. would likc Gmcmn~rn t  to conudcr and reviw it* 
zcncril policy in r c p r d  to the nmintanancc of green hclts in urhon areas ya 

rh;tt thr nicwt ,t~it:~hlc mrthcxl can be adopted for fulfilling the underlying 9 
clhjccti\w 

? 17 Tourism WI,I Thc ('omn~ittw arc distreswd to note that the cquipmcnt which 
Av'atioc' w,, inlportcd betwc~n January and June. 1962, hit.; not yct been installed 

cvcn uftcr ;I hpzc of i tbut 3ix ycars. Thc Conimittec dcprecatc this p r o s  
delay. 'I'huy ;Ire surpr.%cd to know that i t  took nearly 2 0  months to initiate 
x t ion  to acquire land on thc selected sitc. The Ministry of Defence took 
:r long time to rclwsc: the land and thc impisition was complctcd in May. 
1966, after a lapst of 30 nwnths. The Comtnittec fccl that, when the 
Mjnistry of Tourism and Civil Aviation were of the view that "the building 
was holding up the inslullation of a very essential nnviptionul aid ut Madras, 
that they cotrk! ill ntford to cootiuuc thc situation without incurring the 
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criticism of the International Civil Aviation Orpnisation" and that they 
"would dso be failing in thcir obligation to ensure tbc safety of Civil air- 
craft," tflcy shoulJ haw taken up the issue of the release of land at the 
highest lcvel from the beginnjng rather than enter into a protracted cotrep 
pondcncc at n lowcr Icvel. Such delays in intcr-departmental dealings not 
o n l y  indicate lack of p r o p  co-ordination and co-operation between the 
ciiffcrcnt h4inistrics of the Govcmment of India but also 2, lack of apprecia-. 
tivn on the part of one Ministry of the needs of others 

I'hc Conimittee feel that in such caws In future. the awstance of 
the organiwtion rcccntly w t  up in [tic Cabinet Secretariat to effect or\: 
(ni~nntjon betwccn various Gavcrnnicnt ayencic\ shou ld  he taken and 8 
tlrhys in cxccution of such inportant project\ .tr~ctlv avodcd 

l hcrc was ,tlw lack of c o - t m h r t ~ o n  In the o:l,chxe of equipment 
~ n d  :~cquisit~nn of land Thc Comrnittec fcel that the  wini is try of Tourlsm 
~ n d  Cnil  Aviation should hate initi.~tcd action nit~ch earlier in reeard to 
*hi' \:-it t : , ~  .lwl r I ~ ~ P ~ I I ~ V I  c ) i  l j r~d  w th:at. by the tini: ille mxhincry 

rrcci\cd from abroad. i t  could h a w  been installed without any loss of 
:~mc  liccptng imported qulpmcnt ~d le  t n l L  not onlb blocks money 
.~ntf involvc~, thc risk of deterloration hut also dffccrz the scheduk of IUS@.!- 
I.ittirn ,$mi rrr ~ o r u l ~ r i , \ ~ o n ~ ~ i j  m d  hnnipcrc the very object tor which such 
equipmciit i, 11ill7ortcil by q x n d i n ~  valuable fore~gn exchange. s 

The C'cnamittae are d i r i t r d  to note that there waf a dday of 
:tbuut fcwr yean tn the m s ~ r c t i o n  and one and a half yean in utikathl 



4rf thc t'r~~tccn-c.ritrl-Kht t i ease  at Ajant.1 The) no,: th,it the ii1it1;:i 
ckiav wa\ due to non-avaibbitity of land till April, 1960. while the $an& 
rlcm !of I;K' con~tr.tcticw had k e n  given in October, 195): Further Jclay k1:.19 
~ l u c  to difficulty in getting a witable contractor lo r'xecure thc constructiih 
work at the selcxted site ~ n d  thc lack of u . w r  \upply for clrinhng and 
cmwucticmal p u p s &  The Cmmittee fcet that. if !hc Department had 
vhual iwd theco dlticult~es sufficiently beforehand, this abnormal M a y  m 
the crtnlplctkm and utilisation of the huilding could have been avoided. 

171e Committw nrc also left with the iinprchcior~ :hiit thcrc was a 
l a x i t s  in  cupervision in the construction of this' building which heeds to k 
invcstig;itcd. Action should he taken against till thore nfficials who ark 
found at fault. . . 

Ihc  Study <ircwp of the C'cmin~ittcc noticcil thrrinp their visit to 
sr 

-1 !,intat that the ( 'alt~.':rl-crrrrr-Rr'5t liouse hitd k e n  Iix.ttccl at a IPW sitt. 
The ('omminee consider that dr.ti~iltA investigations shnulti haw lxen'rn;ide 
w ah to 4 e c t  thc! best spot. preferably one having il g o d  view of the montf- 
rricnt fcv thc 1cx;ltion of thc Rcct liou.;c 17ic ('ornn~ittcc .ilw feel that 
bcforr undertaking conqtruction o f  ;I R c ~ t  HOWL' T O I I ~ ~ S I  ti0111c 3 t  :i p'ift~. 
t)f n a h m l  and intemtiona? touriat interest like Aj:int;t. :I cereful st~idy 
should he ma& about ttib rquirenicnts of tcluri*;ts (both forcrign and Indinn) 
who wc,uld be mnking use of i t .  'I'hc fncilities in :I Rest Hmse 'Tourist 
~{OIIK. should bc provided in acmrd;~nuc with thcx  rrryuiremcnts while 
kWping n sufficient margin for future expansion. The style of architecture 
should harnlonire with the monuments iurd the surrounding m a .  SpcciPl 







S I. Neme of &ent A;ency SI. Name of Agen: Agency 
N o .  No. No. No. 

27. Bahree Brothen,/ 188, trl- 27 33. Hookwell, 4, Svnt Nnrsn- 96 
pauai Market, Delhi-6. Lrarl Cnlony, Klngsuay 

Camp, Dclhl-y 
28. IapannIRook D e w ,  Chap 6C, 

2 ,, ~kforcl Hook & Stetloner\ 6: 
Cnmpan~, SclnJ~a Housc, jj. Shr~ N 0 ~ : ~  -L !> ,  7 7 
Connrught Place, Ncu NCHI ,.!>ILII~ K A ~ V I I  t i .W 
Delhl - r  kfrgf SLlitx x, 

I m p M  
30. Ycople's i'uhlrahtng Hourc ,t 

Rani Jhanlu Hrrad. Ncw 
I)elhl. 4CrbhTS IN f.ORI.I(rh 

COL-hTK 1ES 
3 1 .  T?x U n i t 4  I h o k  A ~ c n c g ,  88 

48. .\mnt Kaur 5 l n r k n ,  . . T)IC Sccrrrar!. h r w  I;\I* 
Pu!: . (;ant, New Uc!t:i. mciit Dcp:irunc::j 1"'. 

t i~e ! i  C~rrnrnisa~~~r, L> 11 dia 3 I n  k House. 82, y! I r ~ d ~ a  House h ldw r .  ' 
Jmpltth, Ncw Dclht. LOSDOX. ' K C . - - a  






